4th February, 1924

THE =
LEGISLATIVE ASSEMBLEY DEBATES

(Official Report)

FIRST SESSION

OF THE

SECOND LEGISLATIVE ASSEMBLY, 1924

SIMLA

GOVERNMENT OF INDIA PRESS A e
1924. LA



CONTENTS

VoLuMe 1V, Part 1—30th January, 1924 to 18th February, 1924.

‘Wednesday, 30th January, 1924—
Members Sworn
Message from His Lxcellency t.he cherO)

Thursday, 3lst January, 1924—
Inauguration of the Fourth Session of the Council of State and

the First Session of the Second Legislative Assembly

_ Friday, 1st February, 1924—
Members Sworn

Statement laid on the Table .
Questions and Answers v
Unstarred Questions and Answers ..

Governor General’s Assent to Bills—

(1) The Mahendra Partab Singh Estates Act, 1923,

(2) The Moorshedabad (Amendment) Act, 1923; (3) The
Code of Civil Procedure (Amendment) Act, 1923; (4)
The Indian Income-tax (Further Amendment) Act, 1923;
(5) The Indigo Cess (Repealing) Act, 1923; (6) The Code
of Civil Procedure (Amendment) Act, 1923; (7) The
Special Marriage (Amendment) Act, 1923; (8) The Indian
Territorial and Auxiliary Forces (Amendment) Act, 1923;
(9) The Indian Lunacy (Amendment) Act, 1923; (10) The
Indian Army (Amendment) Act, 1923; (11) The
Cutchi Memons (Amendment) Act, 1923; (12) The Code
of Criminal Procedure (Further Amendment) Act, 1923;
(13) The Indian Paper Currency (Amendment) Act, 1923;
(14) The Code of Criminal Procedure (Second Amend-
ment) Act, 1923; (16) The Land Acquisition (Amendment)
Act, 1923; (16) The Indian Ports (Amendment) Act, 1923 ;
(17) The Indian Electricity (Amendment) Act, 1923; (18)
The Charitable and Religious Trusts (Amendment) Act.
1923; (19) The Mussalman Wakf Act, 1923; and (20) The
Indla.n Stamp (Amendment) Act, 1923

The Indian Penal Code (Amendment) Bill—Introduced
The Indian Coinage (Amendment) Bill—Introduced
The Indian Income-tax (Amendment) Bill—Introduced
The Indian Cotton Cess (Amendment) Bill—Introduced
Election of the Public Accounts Committee

Election of the Standing Finance Committee

Monday, 4th February, 1924—
Members Sworn .
Questions and Answers

\'1‘

he Indian Penal Code Mmendment) Bl]l— Referr ‘(I to \clmt

Committee

Paass.

15
156-22
23-106
107-123

123
123-124
125
125-126
126-127
127
128

129
129-166

166-175



L i )

CONTENTS—contd.

Monday, 4th February, 1924—contd.

The Indian Cotton Cess (Amendment) Bill-Taken into von-

sideration

and passed

ection of the Deputy Pre.‘ndent

Election of Panels for Standing Commlttees

Tuesday, 5th February, 1924—
Members Sworn
Questions and Answers
Unstarred Questions and Answers

Resolution re the Grant of full Self. onvt.a.rmng Domlmon Status

to India—Debate adjourned

Resolution »¢ the Amalgamution of the Indian Territorial Force
With the Auxiliary Force—Adopted as amended

Wednesday; 6th February, 1924—
Member Sworn

The Indian Tariff (4.mendment) BlH—lntroduLed

The Indian Merchant Shipping (Amendment) Bl!l——lntwdu(ed
.~ The Central Board vf Rcvenue Bill—Introduced ...

The Indian (oinage (Amendment) Bill—Referred to Selew

, Committee

The Indian Passport (Amendment) Bill- Intl oduced
\/ ection of the Public Accounts Committee
lection of the Standing Finance Committee
Message from His Excellency the Governor General

Thursday, 7th February, 1924—
Member Sworn
Questions and Answers

nstarred Questions and Ans“ ers
. lection of the Standing Finance Commlttee
Resolution »+ the Imposition of a Countervailing Duty on South

African Coal imported into India—Adopted .
Resolution r¢ reduction of the Provincial Contributions. —Debnte

adjourned

ection of Panels for Standing Committees

!rid\?g/, 8th February, 1924—

essage from

Resolution re the Grant of Full Self-Governing Dom r.r‘mnlon Status

H. E. the Governor General

/ to India—Dehate Adjourned

Electwn of Panels for Standing Onmmitbees

‘Statement of

Business

Monday, 11th February, 1024—
Member Sworn
Questions and Answers
Unstarred Questions and Answers
Panel of Chairman

e Library

Committee

Paces.

175-176
176-177
176-177

179
179-216
217-221

221-222

123-252

253

254-255
255-260
259-260

. 260272
272-973.

=y
255

274
275

257
277-281
251-284
284

285-329

330-346

347
34R

348-400
400-401
401

403- 140~
440-445
445

445



LLEGISLATIVE ASSEMBLY.
Monday, 4th February, 1924,

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

MEMBERS SWORN:

Mr. Montagu Sherard Dawes Butler, C.B., C.LLE., C.V.0., C.B.E.,
M.L.A. (Secretary, Department of Education, Health and Lands); Sardar
Mahboob Ali Khan Mohammad Akbar Khan, M.L.A. (Bombay Southern
Division: Muhammadan Rural); Mr. Yusuf Imam, M.L.A. (United Pro-
vinces Southern Divisions: Muhammadan Rural); Dr. H. 8. Gour, M.L.A.
(Central Provinces Hindi Divisions: Non-Muhammadan); Sir Chimanlal
Harilal Setalvad, Kt., M.L.A. (Bombay: Nominated Non-Official); Prince
Afsar-ul-Mulk Mirza Muhammad Akram Hussain  Bshadur, M.L.A.
{Bengal : Nominated Non-Official); Mr. Naravan Malhar Joshi, M.L.A.
(Nominated : Labour Interests); Mr. Naravan Madhav Samarth, M.L.A.
¢Bombay: Nominated Non-Official).

QUESTIONS AND ANSWERS.

RepPorT oF THE NoORTH-WEST FRONTIER COMMITTEE.

54. *Dr. H. 8. Gour: (a) Will the Government be pleased to state
what action, if any, has been taken upon the Report of the North-Western
I'rontier Committee appointed to consider the question of amalgamation
i that Province with the Punjab? .

(b) Will the Government be pleased to lay on the table the Report of
the Frontier Committee ?

(c) If the Government has taken no action, will the Government be
pleused to state what action it intends to take in future, and how long it will
be before any action is taken?

(d) Is the Government aware that the cost of maintenance of this
Province is out of proportion to the revenue raised therein?

(¢) Will the Government be pleased to state why it has taken no action
vpon the recommendation of this House, dated the 21st September 1921,
n favour of the amalgamation of the Judicial Administration of the North-
Western Province with the Punjab?

(e) Will the Government be pleased to state what action, if any, it

jroposes to take to give effect to the recommendation of this House, and
if it intends to take no action, why not?

The Honourable Sir Malcolm Hailey: (1) It is proposed to publish the
report of the North-West Frontier Provinee Inquiry Committee at an carly
date. Copies will then be placed in the library of this Chamber.

(2) The pronosals in the report are still engaging the serious considera-
ton of Government and I cannot say when any action on them will be
tflk{'n.

(129) A
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AporiTiox ofF Divisioxar CoOMMISSIONERSHIPS.

55. *Dr. H. 8. Gour: (a) With reference to the Resolution of this
House dated the 23rd March 1922 recommending the abolition of Divi-
sional Commissionerships in the Provinces where they exist throughout
India, and the promise given by the Home Member to consult Local
Governments on the question of either abolishing or reducing the number
of these appointments, will the Government be pleased to state what
action it has taken to fulfil its promise?

(b) If it has consulted the Local Governments, will the Government be
rleased to state what replies it has received from them?

(c) Will the Government be pleased to state whether it is not a fact
that several local Councils and the Provincial Retrenchment Committees
have recommended the abolition of Divisional Commissionerships?

(d) If the answer to the last question be in the affirmative, will the
Government be pleased to state what action it has taken upon their re-
commendations ?

(e) Will the Government be pleased to state the number and cost of
maintaining these Officers?

The Honourable Sir Malcolm Hailey: (¢) Local Governments were
consulted.

(b), (¢) and (d). The attention of the Honourable Member is invited to
the reply given on 1st February to Mr. Gaya Prasad Singh’s question on the
same subject.

(¢) I would refer the Honourable Member to our published Civil Lists
which give both the numbers and salary of these officers.

Free Ramway PasseEs FOR THE MINISTERIAL STAFF OF THE RAILWAY
DEPARTMENT.

56. *Dr. H. 8. Gour: In reply to starred questiont No. 446 (c), dated
the 5th March 1923 the Government stated that no money account is main-
tained showing the cost of free passes and P. T. Os. granted to the
employees of the Railway Department, and in reply to part (a) of starred
question] No. 571, dated 17th March 1923 the Government stated that
““the trifling monetary value of this concession does nob justify differentia-
tion in scales of pay’’ and the statement laid on the table in reply to
starred question§ No. 531, dated 9th March 1928 shows that 626 second
class and 277 first class free passes were issued to the staff of the Railway
Department during the year 1922? With reference to these replies,
will Government kindly state how and on what basis was the monetary
value calculated to enable the Government to consider it as trifling?

The Honoutable Sir Charles Innes: The reply to the question referred
1o was with reference to the ordinary individual benefit of passes and was
not based on any detailed caleulation. On receipt of the Honourable
Aember’s question, however, a large number of cases were examined,
and the investigation tends to show that the rules governing these con-
cessions are liable to be taken undue advantage of. Proposals havc been

M Vide page 2952 of L. A Debntes, Vol. IIL
1 Vide page 3600 of L. A. Debates, Vol. IIL
§ Vide pages 3125-3126 of L. A. Debates, Vol. III.
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made for the revision of the rules which will reduce the value of the
coneessions to much smaller dimensions. These proposals are now under
consideration.

! RatLway PASSES FOR THE X TAY
Free RaiLway PassEs ror THE MINISTERIAL STAFF OF THE RaAlLway
DEPARTMENT.

57. *Dr. H. S. Qour: Will the Government be pleased to state
the total number of free passes and P. T. Os. granted to an individual of
the ministerial staff of the Railway Department who awailed himself of
the largest number during the year 1922 and the stations between which
the journeys were made?

(Passes may be calculated in singles, i.¢., a family pass for 3 heads
should count as three passes for the down and three passes for the up
journey, including attendants and servants’ passes, if any.)

The Honourable Sir Charles Innes: The maximum number of free
passes admissible under the rules in 1922 was 2 family passes by State
lines and one by foreign lines. In addition, 2 school passes for children
and 4 P. T. O.’s at one-third fare.

In the case of one man with a family who availed himself of the full
privilege the individual passes are shown in a .statement, which is laid on
the" table.

Statement showing free passes and privilege ticket orders granted to ome man of
Railway Board's Qffice in 1922,

From To Nu;l;ber | Number of single
. | persons. | journeys.
|
(1) elhi . . o Pelhawar . 1 i 1 (Self).
(2) Simla . . . Lahoreand back . . 1 | 2 (Self).
! | (Ka'ka to Ambala
! i excluded)
(3) Hoshiarpur . ! Bimla and back 11 | 38 (Family)
(4) Beas* . . i Simla and back 2 | 4 (School ch fdmn).
(5) Beaa* . . . ' Lahore and back . 1 |2 Ditto.
(6) Hoshiarpur . .| Delhi . . 2 | 2 (Family).
(7) Delhi . . . ; Hoshisrpur . 3 | 2 (Self and family).
(8) Delhi . . Agm and back . . 2 i 4 Ditto.
_ * Scl}ool passes.
Privilege Ticket Orders.
From . To Number of persons.
Hoshiarpur . . .| Delhi . . . . 1
Kalka . . . Ambala . . . . 1
Hoshiarpur . . . «| Beas . . . . 1
Beas . . . . . | Delhi . . . . 1

Total number of privilege ticket orders issued—d
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FReg RAILWAY PASSES For THE MINISTERIAL STAFF OF THE RAILWAY
DEPARTMENT,

58. *Dr. H. S. Gour: Will the Government be pleased to state
how manir 1st, 2nd, inter and 3rd class free passes were issued between

fimla/Delhi and Calcutta during the year 1922 to the ministerial staff of
the Railway Department?

(Passes may be calculated in singles, i.e., & family pass for 8 heads
should count as three passes for the down and three passes for the up
journey, including attendants and servants’ passes, if any.)

The Honourable Sir Charles Innes: Passes covering the journeys of
148 single individuals, 7.¢-, 39 first class, 117 second and two intermediate.
Also 96 servants between Simla or Delhi and Calcutta were issued in 1922.

Free Rainway Passes ror THE MINISTERIAL STAFF OF THE RAILWAY
DEPARTMENT.

59. *Dr. H. S. Gour: Will the Government be pleased to state
how many free passes were issued to the persons belonging to the Railway
Department during the year 1922-23 who were at the same time allowed
to draw separation allowance at the time of the move to and from Delhi?

The Honourable Sir Charles Innes: The number of persons in the Liail-
way Department who drew separation allowance in 1922-23 was 53 and
of these 12 anl 19 were granted family passes at the time of the move
trom Simla and Delhi respectively.

These passes count however against the annual allowance of passes.

FreEe RaiLway PaAsseEs For THE MINISTERIAL STAFF OF THE RaiLway
DEPARTMENT.

60. *Dr. H. 8. Gour: Will the Government be pleased to state
how many free passes were issued during the year 1922 for the up and
down journey of the children of the Railway Department staff who were
under education in different parts of the country?

The Honourable Sir Charles Innes: The number of passes issued for
children going 1o or returning from school was 111.

DEeFIXITION OF ‘" A RAILWAY SERVAXNT.''

61. *Dr. H. 8. Gour: In reply to starred questiont No. 570, dated
17th March 1923 the Government said ‘‘ Railway Service is ordinarily
I-eld to mean employment on railways and in offices administering railways’’,
Lut the definition of a railway servant as given in sections 3(7) and 148(2)
of the Indian Railways Act does not seem to embrace the employees of the
Railway Department of the Government of India. Will the Government
kindly state the difference?

The Honourable Sir Charles Innes: The Honourable Member is refer-
red to clause 3 (6) of the Act.

Provixcial, COXTRIBUTIONS TO THE CENTRAL REVENUES.

62. *Mr. ‘B. Venkatapatiraju: Will the Government be pleased to
publish the comparative table of Revenue and Expenditure, balances, or
deficits, additional taxation imposed, in several provinces during the last

4 vyears after the Reforms in order to consider the contribution to the
Central Revenues?

"+ Tide page 3599 of L. A. Debates, Vol. III.
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The Honourable Sir Basil Blackett: Information regarding the addi-
tional taxation imposed in the several provinces should be obtained from
the provincial Governments concerned. The other information asked for
will be found in accounts Nos. 8 and 9 of the Finance and Revenuc
Accounts. The accounts for the vear 1921-22 have already been pub-
lished and those for 1922-23 will be published shortly. .

Dr. H. 8. Gour: Am [ to understand that private Members of this
House are at liberty to apply to the Local Governmgnts and that Local
Governments will give the information required by them?

The Honourable Sir Basil Blackett: The answer to the first part is in
the affirmative. 1 am not in a position to answer the second.

Dr. H. 8. Gour: When the Honourable the Finance Member says that
the informatio called for may be obtained from the Provincial Govern-
ments, does hc mean that the Members should apply to the Provinciai
(Governments or that the (Government of India will obtain the information
and place it at the disposal of this House?

The Honourable Sir Basil Blackett: The former.

Diwan Bahadur T. Rangachariar: May I usk whether the Government
of India is in possession of this information?

The Honourable Sir Basil Blackett: It is in possession of the informu:-
tion that has been published.

Dr. H. 8. Gour: Is the Honourable the Finance Member aware of the
fact that some time back in this House a motion was moved that Provin-
clal Governments should communicate with the Members and furnish them
with all the necessary information, and that motion was stoutly resisted
by the Government? '

The Honourable Sir Basil Blackett: It is not within my memory.

The Honowable Sir Malcolm Hailey: It was not accepted by the
House. . ’

Dr. H. 8. @our: I never said that it was accepted or rejected by the
House. Is it not a fact that it was stoutly resisted by the Government?

The Honourable Sir Malcolm Hailey: And I added that it was rejected
Ly the House.

Dr. H. 8. Gour: That was no answer to my questicn.

*Mr. Harchandrai Vishindas: Is there any procedure for Members of the
Central Legislature applying or putting questions to Provineial Govern-
ments?

The Honourable Sir Malcolm Hailey: There is no such procedure,

Diwan Bahadur M. Ramachandra Rac: Will the Honourable Member
explain what difficulty there is in obtaining the information required in
answer to these questions. Why does my Honourable friend insist that
Members of the Assembly should apply to the Provincial Governments?

Mr. President: The Honourable Member may be reminded that thore
arc local Legislatures in each of the provinces.
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CEXsUs oF PRODUCTION.

63. *Mr. B. Venkatapatiraju: Will the Government be pleased to
rlace on the table the publication containing the information about the
Census of Production of British India?

The Honourable Mr. A. C. Ohatterjee: There is no such publication,
but I would invite the Honourable Member's attention to the publication
entitled ** Statistical Abstract for British India,’’ recently published, which
contains so far as available, tables which would appear in such a census,
namely, figures of areas and yields of crops, mineral production, labour
employed in certain industries, output of mills, ete. A copy of this publi-
cation has been placed in the Library.

GRANT OF SCHOLARSHIPS TO INDIANS FOR RESEARCH WORK.

64. *Mr. B. Venkatapatiraju: Will the Government be pleased to state
whether they propose to take any and what action in the year 1924-23
regarding grant of 25 Scholarships to Indians for Research Work?

Mr. M. S. D. Butler: The Government of India have not been uble us
ret to take any action in the direction indicated owing to the prevailing
t:nancial stringency. They have, however, put forward proposals for the
grant of four technical scholarships one each in mining., geology,
metallurgy and flour-milling during 1924-23.

WITHDRAWAL OF BRITISH CiVALRY REGIMENTS FROM INDIA.

65. *Mr. B. Venkatapatiraju: Will the Government be pleased to state
whether the final decision is arrived at about the withdrawal of a third
British Cavalry Regiment and when the other two British Cavalry Regi-
ments were withdrawn?

Mr. E. Burdon: As regards the third Cavalry regiment, the attention
1 the Honourable Member is invited to the reply which I gave on the
1st Februarvy to question No. 40 asked by Diwan Bahadur Ramachandra
Rao. Of the cther two regiments, one is due to sail from India on the
26th February 1924, and the other on the 8th March 1924,

LicENCEs FOR FIRE-ARMs.

66. *Mr. B. Venkatapatiraju: Will the Government be pleased to state
*he number of Licences granted for Fire-Arms throughouuv British India
during the past vear?

The Honourable Sir Malcolm Hailey: The information is being collected
aud a statement will he laid on the table as soon as it is available. °

PrESENTATION OF A Joixt AppreEss To H. E. THE VICERoY BY MEMBERS OF
THE INDIAN LEGISLATURE.

67. *Mr. B. Venkatapatiraju: Will the Government be pleased to state
whether there would be any constitutional difficulty in presenting a joint
address by the Members of both the Houses to His Excellency  the
Viceroy in reply to his spevch on the opening of the Scession, advobating
messures approved of by the majority of that body?
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The Honourable Sir Malcolm Hailey: The Honourable Member is asking
*or the opinion of Government on the existence of constitutional difficulties
in the course he proposes. In the opinion of Government there are such
difficulties. A connected question was discussed in the Council of State on
the 27th February 1922 on a Resolution moved by the Honourable
Mr. G. 8. Khaparde and I would invite the attention of the Homourable
Member to the statement made by my predecessor on that occasion.

+ ADMISSION OF INDIANS TO ALL ARMS OF THE MILITARY, NAVAL AND AR
Forces 1§¥ IxDIa.

63. *Mr. B. Venkatapatiraju: Will the Government be pleased to state
whether the Government has arrived at any firal decision about the admis-
sion of Indian Subjects to all arms of His Majesty’s Military, Naval and
Air Forces in India?

Mr, E. Burdon: The attention of the Honourable Member is invited to
the statementt laid on the table on the 2nd July last in reply to question
No. 55. The position remains unchanged.

Mr. B, Venkatapatiraju: Am I to understand that no final decision was
arrived at?

Mr. E. Burdon: No.

ScHooL oF MINING AND GEOLOGY AT DHANBAD.

69. *Mr. B. Venkatapatiraju: Will the Government be pleased to state
‘when the Government propose to establish a School of Mining and
Geology at Dhanbad as Central Institution? ' '

The Honourable Mr. A. O. Chatterjee: As soon as funds are available.

DUry REALISED FROM EXHANCED Sant Tax.

70. *Mr. B. Venkatapatiraju: Will the Government be pleased to state
what was the amount realised as duty on salt since the date of increase
of tax till the end of December and the amount of salt disposed of during
the said period and the corresponding figure for the same period in the
previous year?

The Honourable Sir Basil Blackett: I will answer questions Nos. 70.
101, 182 and 146 together. They all relate to the same subject.

I am-not in a position to give any figures regarding consumption of salt
during the particular periods named in the varieus questions. I am laying
on the table a statement showing the total quartity of dutiable and duty-
tree salt issued month by month from April 1919 to November 1923 (the -
latest date for which figures are available) together with a statement of
revenue realised in each month and the rate of duty prevailing.

+ Vide pages 4135—4138 of I.. A. Debates, Vol. III.

Ly
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Stalement showing the lotal quantity of dutiable and duty-free salt issued momth by
month from April 1919 to November 1923 and the revenue realised in each month
and the rate of duty prevailing. -

Quaniiiy of duti- | Rate of

Year and month. . able and duty-free! duty Revenue realised.
salt issued. prevailing.

Maunds. T )

1919—April . . . ol 67,38,8t0 N 57,34 000
av . . . o 58,67,663 66,28,000

June . . . 32,42,786 40,89 000,
July . . . . 32,64,088 43,398,000
Angust . . . . 29,560,019 43,083,000
September . . . 38,66,123 52,018,000
October . . . 38,25,548 60,10,000
November . . .y 42,92, 289 60,54,000
December . . . 49,04,377 37,43,000
1820—January . . . 46,53,493 37,84,000-
February . . .. 42,31,866 34,02,000
March . . . . £0,62,510 51,10,0000
April . . . . 48,27,641 46,20 000
May . ; . . 44,29 931 48,57, 00
June . . 32,67,284 36,40,600
July . . 84,790,470 37,49.000
August . . . ., 32,35,8710 1,19,92 0
September . . - 32,60,650 46,61,000
October . . . . 41,78903 |! 1,24,91,000
November . . . 47,17,578 41,39,000-
December . . . 01,756,627 40,98 000
1921 —January . . . 45,77,494 42,563,000
February . . . 44,68,106 43,35,000-
March . . . e 45,47,593 |+ Rs. 1-4-0 a 48,10,0.0
April . . . . 49,81,792 maund. 51,78.0C0
May . . . 50,18,161 62,006,000
June . . . 40,17,329 56,76,000
July . . . . 38,04,890 46,81,000
August . . . . 33,48,308 43,158,000
September . . . 34,83,246 44,83,000
October . . . . 40,38,378 49,43,0C0-
November . . . 54,85,004 56.84,000
December . . 51,02,764 52,560,000
1922 -January . . 47,38,249 48,12,000-
February . . . 54,17,814 58,2100
:\;arclh ... 23,}7,714 gg.gl.nco
il . . . . 67,03,704 500,C0: 1
HE.?' . . . . 57,568,892 72,77,L00
June . . . ol 41,63,251 56,90,000
July . . .l 44, 86.090 28,14,c00
August . .. 37,20,742 52,66,000-
September . . . 38,21,539 45,78,000
October . . . . 49,13,614 85,565,000
November . . . 61,756,271 62,74,000
December . . . 53,02,990 61,43,000
1028—January . . . 58,96,786 64,32,000
February . . . 77,25,738 | ) 72,98,000-
March , . . . 18,569,384 33,87,600:

April ., . . L 29,12,912 64,27,00

May . . . . 31,02,876 _ 76,07,000
June ' . . . 29,569,207 66,567,0 0
July . . . o 26,838,019 |} Bs. 280 a 58,33,000
August . . ol 26,99,196 maund, 64,16,000
Beptember . . . 32,18,141 66,17,000
October. . . .| 40,60,160 £0,65,000
November . . . ‘l 44,00,048 | 78,723,000
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RepvcerioNn 1N ARTILLERY.

71. *Mr, B. Venkatapatiraju: Will the Government be pleased to
state whether the reduction of 10 per cent. in artillery recommended by
Lord Incheape Committee was approved by the Secretary of State?

Mr. E. Burdon: Reductions in artillery have been effected which vield
* the pecuniary saving recommended.

JRECOMMENDATIONS OF THE INCHCAPE COMMITTEE REGARDING PENSIONS.

72. *Mr. B. Venkatapatiraju: Will the Government be pleased to
state whether the Secretary of State has arrived at any decision regarding the
recommendation of Lord Inchcape Committee that the previous arrangemeant
be reverted to under which a settlement of pension was arrived at for each
individual on retirement on the basis of his expectation of his life?

Mr, E. Burdon: The matter was referred to the Secretary of State who
l.as since replied that preliminary steps have been taken for the prepara
tion of the necessary detailed accounts commencing with the vear 1019-20
or 1920-21.

t
EmrproyMext ofF Orivas o¥ THE B. N. RaiLway.

73. *Mr. B. Venkatapatiraju: Will the Government be pleased to
statc whether the Agent of B. N. Ry. who, subject to considerations of
efficiency recognised the desirability of affording Oriyas equal opportunities
with the other classes in the Railway service, has appointed any Oriyas
since July last? Whether the Government of India adopted the same
course without impairing the efficiency of giving equal opportunities to all
communities in the matter of Government employment?

The Honourable Sir Charles Inres: The information asked for by the
Honouruble Member is being obtained and will be sent to him when ready.

CosT oF DEMORILIZATION oF StrpLus OFFICERS.

74. *Mr. B. Venkatapatiraju: Will the Government be pleased to
state regarding the payment of surplus officers on the cost of their demobilisa-
tion whether the proportion is yet determined and if so what was the pro-
portion to be respectively borne by the British and Indiean Exchequers?

Mr. E. Burdon: The question is still under the consideration of the
Becretary of State and the War Office.

.

CAPITATION ('HARGES DPAYABLE TO THE War OFFICE.

75. *Mr. B. Venkatapatiraju: Will the Government be pleased to
ttate whether the adjustment of the capitation charges pavable to the War
Office has been arrived at and if so what was the rate at the present time
as compared with the pre-war capitation rate?

Mr. E. Burdon: The question of the final adjustment of ecapitation
charges payable to the War Office is still under the consideration of the
Secretary of State.

Dr. H. 8. Gour: May I ask for how long this question has been under
consideration ?
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Mr. E. Burdon: For nearly a year.

Dr. H. S. Gour: Has it been under consideration for one year for the
first time?

Mr. E. Burdon: The question of capitation charges has been under
-discussion on many occasions.

ConvERSION OF RUPEE PEXSIONS IN EKNGLAND.

76. *Mr. B. Venkatapatiraju: Will the Government be pleased to
state when and under what circumstances rules were framed that Rupee
pensions paid in England are converted at the rate of exchange on the
day the payment is due, subject to & minimum of 1s., 9d. and whether a

similar state of things exists in the case of Civil Pensioners of Crown
Colonies?

The Honourable Sir Basil Blackett: The minimum rate of 1s. 9d. was
fuxed in 1890. In that vear a Select Committee of the House of Commons
was appointed to inquire into the alleged grievances of the Uncovenanted
Civil Servants of India, arising from the change in the relative value of
gold and silver money, and their leave and pension rules, and the minimun
rate was fixed on the recommendation of that Committee. The object
was to give to those who were in receipt of rupee pensions a guarantew
that the amounts issued to them in the United Kingdom should not fall
below some definite sterling amount and that their income sliould not be
liable to .continual and excessive fluctuations from circulstances over
which they had no control.

The Government have no information regarding the practice in the case
of pensioners of the Crown Colonies.

UxNIVERSITY FOR RAJPUTANA.

*Mr, B. Venkatapatiraju: Will the.Govermment be pleased to
s.tate whether the proposal for constituting a University for Rajputana has

taken a definite shape and whether the Government have received official
proposals as yet?

Mr. E. B. Howell: Ofiicial propossls on the subject have not yet been
received by the Government of India. The Govermmnent of India under-
siand that the scheme is still under consideration locally.

Rai Sahib M, Harbilags Sarda: Do Govermment propose to take early
stepis for the establishment of a University in IRajputana, as the Allahabad
University, to which the Colleges in Rajputana are affilisted, is going shortly
tr, cut off lts connection with them?

Mr. E. B. Howell: I would ack for notice of that question.

Onr1vas 1N (FOVERNMENT SERVICE,

5. *Mr. B. Venkatapatiraju: Will the Government be pleased to
zive the information that is being collected and promised to be given in
rep]\ to the question’ No. 553 put by Mr. B. N. Misra on the 12th March
1923 reg: 1rd1ng Oriyas in Government Service?

+ hd‘ p. 3232 of L. A Debaies, Vo] II]
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The Honourable Sir Malcolm E&lloy A statement containing the in-
formation, which was supplied to Mr. Misra on the 21st May 1928, is laid

on the tsble

Statement showing the number of Oriyas employed in the Government of India Secre-
tariat and certain other Departments.

Departments. Number of Oriyas
. employed.

ost and Telegraph Department . . . . . . 1,419

Income-tax Department . . . A . . 7
({) On a salary of Rs, 500

All Departments of the Government or upwards Nil.
of India Secretariat. (i) On a ularv of Re. 100

or upwards . . Nil.

AGRICULTURAL RESEARCH INSTITUTE AND COLLEGE.

79. *Mr. B. Venkatapatiraju: Will the Government be pleased to
state whether any and what steps are being taken by the Government to
thoroughly equip the Agricultural Research Institute and College to train
Indians for the Indian Agricultural Service ‘without the necessity of sending
them abroad and if not when the Government propose to take necessary
action in view of the sanction of the Secretary of State in 1921.

Mr. M. S. D. Butler: The Government of India have started at Pusa
post graduate courses in Agricultural Chemistry, Mycology, Fntomology,
Agricultural Bacteriology and Botany, and a!l the necessary equtpment i
atread_\ available. These courses have been thrown open tn distinguished
eraduates of Universities or Agricultural Colleges and also to students who
have undergone training in agrif:uitilre and its allied branchies i British
Universities or in one of the recognised Agricultural Colleges and who
possess suitable qualifications. The courses will quality for wppointinents
to specialist posts in the Indian Agricultural Service. The Govermmnent
of India have also instituted. with effect from the 2nd January 1924, a
post graduate training course in  Animal Husbandry and Daireing at
Isangalore under the Imperial Dairv Expert and Physiologieal Chemist to
be followed by a short courve at Pusa under the Twmperial Agriculturist.
This course has heen threwn open hoth to officers of the Provineial Agri-
eultural Service and to candidates who have obtained # degree or diploma
to Agriculture or seience st a recognised University or Agricuitiral College.

Similar courses in agricultiral engineering and agroviona will b ine
stituted, as funds permit. !

ADVISORY CoMMiITvEEs o THE B, . axp C, 1) axb G, | P, Rainwayvs.,

80. *8ir Purshotamdas Thakurdas: (a) Will Government be pleased
to state if Advisory Committees recommended by the Acworth Committee
sre likely to be appointed in connection with the B. B. and C. I. and the
G. I. P. Reilways?

(b) If the reply to the above be in the sffinnative, will Government be
pleased to state when they think such Adnsorv Committees will be
appointed ? (-

(¢) If the reply be in the negative, will Governmeni he p]msed to statr
the reasons for the same?



140 LEGISLATIVE ASSEMBLY. [4tn FEB. 1924

(d) Will Government be pleased to state the reason of the delay in
the appointment of Advisory Committees for the G. I. P. and B. B. and
C. I. Railways till now?

The Honourable Sir Charles Innes: (a) Yes. _

(b) The Committees are in course of formation and it is expected that
they will be established shortly.

(¢) The question does not arise.

(d) The  formation- of the Local Advisory Committees has been held
up owing to the desirability of nominating certain members from the
Bombay Legislative Council, which could not be done till after the re-

elecetions.and to the necessity of obtaining the views of the Home Boards
of the railwavs concerned.

Sir Purshotamdas Thakurdas: \With regard to the answer to part (D).
the Honourable Member said * shortly . Can le indicate the period
* shortly "

- The Honourable Sir Charles Innes: 1 am afraid I cannot, but I believe
that arrangements are now being made.

Sir Purshotamdas Thakurdas: May I take it that theyv will be in action
by the next financial vear, sayv, in April?

The Honcurable Sir Charles Innes: I Lopc so.

Sir Purshetamdas Thakurdas: With regard to the answer to part (d) the
Honourable Member referred to the desirabilitv of having representatives
from the Local Council in Bombay. Can the Honourable Member say
when the Bombay Government were asked to get the local Couneil to
nominate Members from there?

The Honourable Sir Charles Innes: No Sir.

Sir Purshotamdag Thakurdas: Would the Honourable Member find that
out and let us know?

The Honourable Sir Charles Innes: The Honourable Member is at
liberty to put in a question of that kind and if he does so T will consider the
answer.

Mr. N. M. Joghi: May I ask if the Government of India have made any
arrangement for the representation of third class passengers on these
Committees ?

The Honourable Sir Charles Innes: I must ask for notice of that
auestion.

Mr. Harchandrai Vishindas: Have Advisory Comunittees been appoint-
«d, or is it contemplated to appoint them, on other railwayvs also?

The Honourable Sir Oharles Innes: I think I am correct in saying that

thev have been appointed already on most other railways, if not on all of
them,

Stesipy To REUTERs LIMITED.

81. *Mr. M. A. Jinnah: Will Government be pleased to state the

amount paid every year by way of subsidy or otherwise to Reuters
" Timited ?
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The Honourable Mr. A. C. Chatterjee: The Government of Indis have
3 contracts with Messrs. Reuters, Limited, for the supply of their news
services for which the following payments are inade:
(1) Reuter’'s Ordinary Service.—Rs. 81,200 per annum with effect
from 8th July 1910. ’
(2) Reuter’'s Special Service.—Rs. 12,000 per annum with effect
from 16th July 1919:

(8) Reuter's Governmenl Summary.—Rs. 12,000 per annum with
effect from 21st Jume 1919.

These payments cover the cost of copies supplied both to the officials
of the Government. of India and of Local Governments.

SUBSIDY TO THE ASSOCIATED PREss.
82. *Mr. M. A. Jinnah: Will Government be pleased to state the

amount paid every year by way of subsidy or otherwise to the Associated
Press of India?

The Honourable Sir Malcolm Hailey: The Associated Press receives no
subsidy in payment from the Government of India. 1f the Honourable
Member is thinking of the telegrams takef by Government from the Indian
News Agency, I would note that this is a separate organisation; Govern-
ient subscribes to its service on ordinary commercial terms, in comumon
with a large number of newspapers.

Ixpia's COMMITMENT IN RESPECT OF WIRELEsS,

83. *Mr. M. A. Jinnah: Will Government be pleased to state to
what payment India has been committed in the matter of Wireless on
Capital and Revenue account respectively?

The Honourable Mr. A. O. Chatterjee: Details of the Budget Provi-
sion under expenditure from Revenue will be found on pages 7, 21, 32 and
33 of the Detailed Statement in support of the demand for grants for the
Post and Telegraph Department for the current year. The revised estimate
is Rs. 8,23,000. The estimate for expenditure on Capital Account will be
found on page 50 of the same statement. '

WIRELEsS CONCESSIONS,

84. *Mr. M. A. Jinnah: Will Government be pleased to state the
nature of the concession in regard to Wireless whizh has been given and
what proportion of the Capital in the concern is Indian?

The Honourable Mr. A. C. Chatterjee: No concession in regard tc
Wireless has vet been given. The second part of the question therefore
does not arise. ) .

Diwan Bahadur T. Rangachariar: Mav I ask, Sir, whether Government
will keep this in view before anv arrangement is entered into?

The Honourable Mr. A. C. Chatterjee: Yes. it has been kept in view.

ExpExpiTrreE ox TtioE Brrmisn Empire Exumipitiox.

85. *Mr. M. \. Jinnah: Wil Government be pleased to state the
total expenditure public and private, over the British Empire Exhibition

irom _the revenues of India either Central, Provincial or local including
that incurred by Indian Princes?
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The Honourable Sir Charles Innes: The total estimated gross expendi-
ture on the British Empire Exhibition for the three years ending 1924.25
from Central Revenues is as follows:

In England . ~. . . £ 178,000
In India . . . . . . . Rs. 1,5,000

In addition it is estimated that the various Railway Companies will spend
His. 8,27,000. It should be clearly understood that these are gross figures
and take no account of the receipts whigh will be obtained from the Pro-
vinces and Railway Companies, ete., on account of rent, ete,

It is not known exactly what the provinces contemplate spending, but
so far as has been reported, the Punjab expect to incur an expenditure of
21 lakhs gross, the United Provinces 32 lakhs gross, and Burma, which has
an entirely separate building, 13 lakhs gross. These figures again arc
gross, and make no allowance for recoveries. "

The Government of India have no information regarding the expendi-
ture contemplated by Indian States or private exhibitors.

Mr. C. Duraiswami Aiyangar: Is any portion of the amount to be spent
on the British Empire Exhibition expected to come back to us after the
Exhibition is over by the sale of buildings, materials or otherwise?

The Honourable Sir Charles Innes: Certainly, Sir.
Mr. C. Duraiswami Aiyangar: May I know the amount expected?

The Honourable Sir Charles Innes: I am afraid I must ask for notice
of that question. I do not remember the figures.

Sir Purshotamdas Thakurdas: Have Government heard that the esti-
niates of the amount expected by the sale of buildings have gone down
considerably since the estimates were originally.submitted ?

The Honourable Sir Charles Innes: I think they have gone down, but
as I have said, I do not carry the figures in my head.

P. Axp O. MaiL CONTRACT.

86. *Mr. M. A. Jinnah: Will Government be pleased to make a
statement regarding the present position of the Peninsular and Oriental
Mail contract and indicate the amount payable from Indian revenue and
the period for which the commitment is made?

The Honourable Mr. A. C. Chatterjee: So far as is known at present, the
existing P. and O. Mail Contract cannot terminate at a date earlier than
ithe 81st January, 1927. Under the reassessment made last year with
effect from the 1st April, 1923, the annual contribution of India to the
P. and O. subsidy for the carriage of her letter mails has been roughlv
estimated at £22,000. The principles of assessment will continue in force
until the termination of the presemt contract.

PrixTing oF CURRENCY NOTES IN IXDIA.

87. *Mr. M. A. Jinnah: Will Government be pleased to state what
arrangements have been made for printing currency notes in India and for
terminating the contract with the Bank of England?
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The Honourable Sir Basgil Blackett: The Government of India have
made arrangements for an Experimental Press to test the practicability
of carrying out Security Printing in India. This, if successful, will, it is
loped, be extended to the printing of currency notes as well as stamps
and stamped paper, but the existing contract with the Bank of England
in respect of notes of denominations higher than one-rupee does not
terminate until June 1929,

PurcHASE OoF STorEs IN INDIA, GREAT BRITAIN, ETC.

88. *Mr. M. A. Jinnah: Will Government be pleased to state what
portion of stores purchased for
(a) State Railways,
(b) Public Departments (Central Government),
has been bought during 1920-21, 1921-22 and 1922-23 in
India;
Great Britain; and
Other Countries respeectively.

The Honourable Mr. A. C. Chatterjee: I place.on the table two state-.
ments (1) showing the expenditure on stores purchased in India and (2}
showing the expenditure on stores purchased through the London Store
Department for the official vears 1920-21, 1921-22, and 1922-23 by (a)
State Railways and (b) other Departments of the Central Government
(including minor Local Governments).

Statement showing the expenditure on stores purchased in India by (a) State Railways
and (b) other Departments of the Central Government (including minor Local
Governments) for the official years 1920-21, 1921-22 and 1922-28.

—_— 1920-21. 19931-23, 1922.23,

Rs. Rs. Bs,

State Railways. . . . . - 4,09,77,336 6.69,77,199 | 6,34,32,565

Central Departments (including minor Local 2,20,87,729 2,10,75,4¢8 | 1,49,49,167
Governments). '

l

Note :—The statement does not include figures rel@tinits (1) purchases of articles
of the same kind and of an aggregate value not exceeding Rs. 50 at one time and place,
(2) purchases made by contractors for Government works, (3) purchases invariably
made in India, such as bricks, Indian lime and mortar, Indian timber, etc., and (4)
purchases made by or on behalf of the military authorities.
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_Statement showing the expenditure on stores purchased through the London Store
Department by (s) State Railwayx and (b) other Departmente of the Central
Government (including minor Local Governments).

r
|
!
— l 192021, | ¢ 192122 1922-93,
| £ £ £
‘State Railways . . . | 3,777,000 2,087,000 ! 2,336,000
Ineludes orders placed | Includes orders placed
in  countries otker | in  countries other

; | than Great Britain | thau Ureat Britain
' ! of the value of: of the value of
£71,000. £143,000.
Ceniral Departments  (including 10,130,000 | 6,385,000 8,773,0° 0
minor Local Governments). ' 1 - Includes orders plaved
" in  countries other
than Great Britain
i of the value of
i £114,00",
| :
Nore (1) : Figures for 921-22 do not include £563,000 as final appropriation was
made in India-

Note (2) : Statistics in Yegard to foreign placed orders were not kept prior to 1st
April 1922 except for State Railways for 1921-22

INDIAN AUXILIARY FoRrck.

89. *Mr., M. A. Jinnah: Will Government be pleased to state the
-strength and denomination of the various units of the Auxiliary Force in
India and the cost per head per year of

(a) Indian Soldier;
(b) British Soldier;
(c) Membvrs of Territorial Force.

_Mr. E. Burdon: I will furnish the Honourable Member separately
with a statement giving the information asked for in the first part of his
-question. As regards the second part, the information is as follows:—

(a) Rs. 500 approximately.
(b) Rs. 2,090 approximately. (This represents the cost of an un-
‘married British private.)
(¢) Private of the Auxiliary Force—Class ** A "'—
Average cost per training yesr. Rs. 40,
Private in the Indian Territorial Force—
Approximately Rs. 26 per training vear,

ExXPEXDITCRE 0% THE KCCLESIASTICAT, IDEPARTMENT,

90. *Mr. M. A. Jinnah: Will Govermnent be pleased to state the
total expenditure of rcvenue Central and Provincial on the Keclesiastical

Department and how long it is in the intention of Government to burden
this country with this charge?
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Mr. M. 8. D. Butler: All expenditure on the Ecclesiastical Depart-
ment is Centrul. The budget provision for 1923-24 was Rs. 32,83,000.
The actual figures are not vet available. A scheme of reduction has been
framed recently under which it is hoped to save Rs. 4,830,000 annually, the
bulk of it by the end of 1925-26.

Evropeans 1N THE CIVIL SERVICES OF IXNDIA.

91. *Mr. M. A, Jinnah: Will Government be pleased to state the
total number of Europeans (non-Indians) in services other than military
under Government on the 31st of December 1880, 1890, 1900, 1910, 1920
and 1923, respectively?

The Honourable Sir Malcolm Hailey: 1i would require considerable
research to answer the question put before us, and I hope I may be ex-
cused for not undertaking that research, because very full figures of this
character, though for different vears, have been published in the Reports
of the Aitchison and the Islington Commissions, and I should be able
to refer the Honourable Member to the answers we have given in reply
to questions in the Assémbly regarding later vears. In the circumstances,
Sir, I hope the Honourable Member will, in view of the information I
am able to give him, excuse me from undertaking a research dating as far
back as 1880.

STOREs FOR NEW DELHI ANXD THE SUKKUR BARRAGE.

92. *Mr. M. A, Jinnah: Will Government be pleased to state whether
the stores and materials required for—
(1) New Delhi,
(2) Sukkur Barrage,
are being purchased in India and if they are not whether it is proposed to

secure the recognition of the principle that Indian material is to be pre-
ferred and tenders should be called for things in India and in rupees?

The Honourable Mr. A. O. Chatterjes: Stores and materials required
for New Delhi are purchased in accordance with the rules for the supply of
articles for the public service. Indian materials have been, and will be,
used as far as possible.

So far as the Sukkur Barrage is concerned, the question should be
addressed to the Local Government.

Rerort oF THE CREDITORS' COMMITTEE, ALLIANCE BaAXNK.

93. *Mr. M. A. Jinnah: Will Government be pleased to state if they
have seen a copy of the report of the Creditors’ Committee of investigation
in the affairs of the Alliance Bank and if they propase to prosecute those
that are said to be criminally responsible?

The Honourable Sir Basil Blackett: The Government have not
received any report.

Mr. M. A, Jinnah: Can Government inform the House when theyv are
likely to receive the report?

The Honourable 8ir Basil Blackett: I am not able to say when the
Creditors’ Committee referred to will present their report. It has been
under consideration, I understand, for some time.
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MixiNG AXD OTHER (CONCESSIONS GRANTED TO FOREIGNERS.

04, *Mr. M. A. Jinnah: (a) Will Government be pleased to state what
roncessions in mining, forest products and other monopolies were given to
foreigners during 1921-22 and 1922-23 and whether an attempt had been
made in all cases to find an Indian (individual or firm) to take up the said-
concessions and work them?

(b) Will Government be pleased to state whether they have considered
the desirability of restricting in future the grant of these concessions to any
but Indians?

The Honourable Mr. A. C. Chatterjee: (a) So far as mining conces-
sions are concerned, one mining lease for iron-ore was granted to a foreigner
in Madras during the period specified under the special sanction of the
Secretary of State. So far as the Government of India are aware no
attempt was made to find an Indian to take up this concession.

With regard to forests, no monopolies were granted in the areas under
the control of the Government of India. The Government of India are not
primarily concerned with forest administration in the provinces.

(b) The question has not been considered.

Dr. H. 8. Gour: What was the nationality of the foreignem to whom
the concession referred to by the Honourable Member relates?

The Honourable Mr. A. O. Chatterjee: 1 believe he was a Frenchman,
but I could not definitely say off hand.

Ixpiax TENDERS FOR LOCOMOTIVES.

95. *Mr. M. A. Jinnah: Will Government be pleased to state what
orders out of recent tenders for locomotives have been placed with a firm
established in India? If no such order has been placed, will Government
make clear the policy on the subject?

The Honourable Sir Charles Innes: The policy of the Government of
India was clearly defined in the Communiqué, dated 1st October 1921,
a copy of which is laid on the table. Tenders were received from a firm in
India in January 1923, but the price and conditions quoted were such that
they could not be accepted.

GovernMENT oF INDIA.
RAILWAY DEPARTMENT,
(RarLway Boarbp).

Communiqué, dated the 1st October 1921.

“ In pursuance of their expressed policy of ‘making India as far as possible inde-
pendent of outside sources in the supply of materials for railways, the Government
of India have had under consideration the question of the construction.of locomotive
engines in India and they are mow in a position to give a general undertaking " that
tenders will he invited annually in India for all the railway locomotive engines and

iuqczgmotive boilers required by Government during the 12 years commencing with

It is estimated that the average annual: requirements of Government will be 160
locomotive engines and 160 additional hoilers during 1923 and 1924; and thereafter,
800 locomotive engines and 400 additional boilers.

.
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The first tenders will be invited on 1st October 1922, The following general condi-
tions will be cbserved :— '

(A) The invitation to tender will be published simultaneously in India and
England and will remain open for at least 3 months.

(B) The qualities of the articles offered must satisfy in every respect the
specifications laid down.

(C) The prices in the case of tenders made in India must compare not unfavour-
ably with the imported article.

(D) Tenderers in India must satisfy Government in the earlier years that an
appreciable part of the manufacturing will be done in lndia; this condi-
tion may be expected to become gradually more stringent until eventually
tenderers in order tu be successful will be required to show that they can
carry out in their works in India all processes usually carried out in
locomotive works in England.

(E) Government will reserve the right to insist that the proposed source of
supply of parts which cannot be manufactured in lndia should be stated
in the tender and should be subject to their approval.

(F) Government will reserve the rieht of inspection at any stage of the process
of manufacture both in India and elsewhere.

(G) Firms receiving orders in India will be expected to provide facilities in their
works for the training of Indian technical students and where such firms
have their main works outside India or are subsidiary companies promoted
by or closely connected with firms which have their main works outside
India they will be expected to provide thereat similar facilities to students
recommended by the High Commissioner for India in London. Firms
interested in the above announcement are invited to apply for further
information either to the Secretary, Railway Board, India, or to the
High Commissioner for India, London.™

DEMOBILISED OFFICERS AND MEN.

96. *Mr. M. A. Jinnah: Will Government be pleased to state the
sum direct or indirect by way of salary, gratuity, passage or otherwise
paid during 1921-22, 1922-23 and up to the end of December 1923 from
Indian Revenue to retiring or demobilised Officers and men?

Mr. E. Burdon: The amounts so far paid from Indian revenues for
the purposes stated by the Honourable Member are as follows:—

(8) Sums paid to demobilised British officers by way of salary, gratuity,
passage or otherwise during—

Rs.
1921-23 P . . . . . . Nil.
1922-23 . . . ' . . . . . 220,13,237
From the lst April 1923 up to the 31st December 1923 . . 82,80,4:9

No separate record has been maintained in respect of pensions paid
to officers who have retired since the 1st April 1921.

(b) Charges for the demobilisation of Indian trcops:—

Ra.
W22 . L. . . ... ... 12542584
@228 . . . . . . . . U7 . 3506386
From the 1st Auril 1928 up to the 81st December 1923 . . 15,84,237

Eupire CoNTRACTS. | .

97. *Mr. M. A. Jinnah: Will Government he pleased to state what
commitments any representative on behalf of the Government of India or the
Secretary of State has made at recent conferences in England in regard to
contracts emanating from the Empire being placed inside the Empire2-

B2
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The Honourable Mr. A. C. Chatterjee: None. The main Resolution on
the subject of Imperial Preference in public contracts was to the
effect that the Imperial Economic Conference reaffirms the prin-
ciple that in all Government contracts effective preference will
be given to goods made and materials produced within the Empire,
except where undertakings entered into prior to this Conference
preclude this course or special circumstances render it undesirable or
unnecessary. The words ‘ except where undertakings entered into prior to
this Conference preclude such a course’ safeguards the position taken up
by the representatives of India at the Conference. As the result of the
debates in this Assembly and in the Council of State in September 1921,
the Government of India instructed the High Commissioner for India that
his policy in the purchase of stores for India must be based on the principle
of accepting the lowest satisfactory tender. The Government of India
regard their instructions as an undertaking given to the Legislature within
the meaning of the word in the Resolution passed by the Imperial Economic
Conference.

OPENING OF THE PoRT OF CaLcUuTTA FOR PILGRIM TRAFFIC.

98. *Haji Wajihuddin: Are the Government aware that Bengal has the
largest number of outgoing Hedjaz Pilgrims from one Provinee, and
if so, will they be pleased to make adequate and prompt arrangement for
opening the port of Calcutta to pilgrim-traffic before next Pilgrim scason
as recommended by the Assembly about two years ago?

Mr. M. S. D. Butler: The Government of India are aware that the
largest number of pilgrims for the Haj comes generally from the Presidency
of Bengal and the question of opening the port of Calcutta for pilgrim
traffic is receiving careful and syvmpathetic consideration in consultation
with the Government of Bengal. The Government of India regret that
they cannot give any defimie undertaking that the port will be opened
until the financial situation improves and some system has been introduced
under which pilgrims who make the pilgrimage will be required to provide
in advance for their return journey.

Mr, K. Ahmed: Will Government be kind enough to expedite the
inquiry and consider the desirability of opening the port of Calcutta before
the next summer, as pilgrims from Bengal, particularly, have much
trouble in going to Jeddah direct?

Mr. M. S. D. Butler: The Government of India are anxious to do all
that they can and have it under their most sympathetic consideration.

Haji Wajihuddin: Will Government be pleased to lay on the table
the correspondence passed between the Government of India and the
‘Government of Bengal?

_Mr. M. S. D. Butler: I cannot undertake to attempt to do that at
this stage, but the Government of India are most anxious to do all that
they possibly can.

Mr. K. Ahmed: In view of the fact that last year the Government
made a statement that they would try their level bhest to open the port
of Calcutta for pilgrims to Mecca, do Government propose now to ex-
pedite the matter of opening the port of Calcutta before the next summer?

(No answer was given to the question.)
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Usg or THE FErozesuani MosqQues, DELnr, as A HospPiTAL,

99. *Haji Wajihuddin: ls it a fact that the big four-domed Ferozeshahi
mosques on Kutab Road, Delhi, are being used from sometime past as an
Infectious Diseases Hospitul by the Delhi Municipality, also three small
mosques as sweeper and menial quarters, and if so, by what authority; and
do the Government of India intend to take immediate steps to have thewn
vacated without delay?

The Honourable Sir Malcolm Hailey: The Honourable Member is
referred to the answer given to a similar question on the same subject in
last March. As forecasted in that answer, the portion of the new Kutab
Iload passing through this area having now been completed the Municipai
Infectious Diseases Hospital has been transferred to another site. The
mosque with the adjacent buildings has been made over to a responsible
Moslem association, which has agreed to take charge of it.

DrINKIXG WATER ForR PASSENGERS oN THE N.-W. Ramway.

100. *Haji Wajihuddin: Are the Government aware that arrangements
for the supply of drinking water for passengers on the small stations of
the N. W. Ry. are generally inadequale, and that certain National Societies
last summer provided free Sabil of Sharbat and cold water on certain
stations; and do the Government intend to issue striet instruections to
remove the inconvenience without delay?

The Honourable Sir Charles Innes: Government are not aware thal
the supply of drinking water for passengers at small stations on the North-
Western Railway is generally inadequate.

SaLT REVENUE.

101. *Haji Wajihuddin: Will the Government be pleased to
lay on the table a statement showing the quantities, rates and revenues
cn salt in each of the last 5 years respectively?

The Honourable Sir Basil Blackett: I have already replied to this
question, |

MUHAMMADANS IN THE AcCCOUNT DEPARTMENT, PosTs AND TELEGRAPHS.

102. *Haji Wajihuddin: Is it a fact that in the sub-account service of
the post and telegraph account department not even two per cent. of the
permanent posts have been allowed to Mohammadans (a) whether the
Government are prepared to make adequate representation of Mohammauadars.
in the said Department in the near future; (b) what is the procedure and
practice regarding examinations, selection and appoiniment in the said
department; (c¢) and whether any amendment in the same is necessary
to safeguard the interest of ill-fated Muslim candidates who are anxiously
awaiting for the said posts for the last several years?

The Honourable Sir Basil Blackett: There are 71 Subordinate Accounts
Service posts in the Posts and Telegraphs Account Offices. Two of them
are held by Mohammadans, including one on probation.

(a) The basis of selection for the Subordinate Accounts Service posts
is & departmental examination. In no case does the question of the
particular community to which a possible candidate belongs come into
consideration.

+ Iide answer to question No, 70,
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(b) I'lay on the table a statement showing the procedure and practice
regarding examination, selection and appointment.

(¢) No amendment in the procedure seems necessary. The work is

highly technical and qualifying examination is the only possible means
of selection.

Statement showing the procedure and practice regarding examinations, selection and

appointment in the Subordinate Accounts Service of the Posts und Telegraphs
Account Department.

Appointments to the Subordinate Accounts Service in the Postal Account Depart-
ment are made either direct or by promotion from the clerical service, at the discre-
tion of the Accountant General, Posts and Telegraphs. Not more than one-third of
the vacancies are filled up by direct recruits, but this rule can be relaxed in special
cases with the sanction of the Auditor General. No person appointed direct can be
confirmed and no person can be promoted from the clerical service, in either a substan-
tive or officiating capacity, who has not passed the qualifying departmental examina-
tion. All direct appointments are at first made on probation only. Except with the
special sanction of the Auditor General, direct recruits are not allowed to appear in

the examination more than three times. Failure to pass at the last examination entails
removal from the service.

" As regards the members of the clerical service, clerks with not less than five years’
permanent service (graduates with not less than 3 years’ permanent service) are allowed
to appear at the Departmental Examination. When nominating candidates, heads of
offices have to certify that they are of good moral character, energetic, possessed of
aptitude for the work of an Accountant (a member of the Subordinate Accounis
Service) and with a reasonable chance of passing.

Except with the special sanction of the Auditor General such persons are not
allowed more than four attempts to pass.

The examination is held annually in November, the papers being set by the Auditor
General and the Accountant General, Posts and Telegraphs. The examination is not
competitive; it is held merely to ascertain that the person desirous of entering the
Subordinate Accounts Service has the necessary technical knowledge.

TELEPHONE AND WIRELESS CONCESSIONS.

103. *Mr. M. A. Jinnah: Will Government be pleased to state what
steps they have taken to secure the interests of the public in the grant
of concessions and leases w0 various utility companies in the matter of
telephone and wireless—particularly in the matter of period of the con-
«cession where the concern happens to be non-Indian in constitution?

‘The Honourable Mr. A. C. Chatterjee: The Bengal, Bombay, Madras
snd Rangoon Telephone Companies are registered in India with Kupee capital
#nd hold licenses under Section 4 of the Indian Telegraph Act, 1885, in |,
practically identical terms. A copy of the license granted to the Bombay
Company has been placed in the Library together with copies of supple-
mentary agreements. These furnish the particulars asked for.

No wireless concessions or leases have been granted to utility com-
panies, though I may say that a temporary license has recently been
granted to a company, for a period which expires on 30th April 1924, for
troadcasting. This is of a purely experimental nature.

BALANCE 'N TnHE HANDS OF THE SECRETARY OF STATE.

104. *8ir Purshotamdas Thakurdas: («) What was the balance in the

i;ands of the Secretary of State on 8lst March 1923? Whether any part
" it was invested, and if so, how and at what rates?
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(b) Cannot the Secretary of State get accommodation from the Bank of
Tngland on lines similar to the ways and means advances to the British
Government for short periods? 1f not, why?

The Honourable Sir Basil Blackett: (v) The balance on 31st March
1923 was £9,600,000 of which £8} millions were [nvested in British
Treasury Bills at current rates.

(b) It would probably not be impossible for the Secretary of State to
arrange to get temporary accommodation, if necessary, but as .a matter
of policy the Government of India do not consider it desirable that they
should be overfirawn with the Bank of England, and generally speaking
1% would not be profitable while other reserves are available.

Exemy SHIPS.

105. *Sir Purshotamdas Thakurdas: In the Home Accounts of the
Government of India for the year 1920-21 it is reported that there had
acerued a surplus of receipts over expenses of £3,584,646 up to 30th Sep-
tember 1920 and a further £400,475 from that date to 31st March 1921,
making in all £3,985,121, on the working of gertain enemy ships. Will
Government be pleased to say:

(a) What further profits have been earned on these ships to 3lst
December 1923?

(b) What ships were originally included in this group of enemy ships?
(c) Are they all still in service?
(d) If not, what has become of those that are no longer there?

The Honourable Sir Oharles Innes: (a) During the period 1st April
1921 to 30th November 1923 (the latest date up to which information is
available) payments exceeded receipts by £26,000.

(b) The accounts to which the Honourable Member refers relate to
14 enemy ships which with one exception were seized in Indian ports at the
outbreak of war and which were worked first under the control of the
Sceretary of State for India and after the appointment of the High Com-
missioner under the control of that officer.

(c) and (d). Five steamships have been sold. Three cf them were
sunk at sea. One of them has been returned to that Guvernment which
has established its claim to it. The rest, namely, five steamships, are
still in service.

Diwan Bahadur T. Rangachariar: May I ask how the steamships are
being used?

The Honourable Sir Charles Innes: 1f the Honourable Member will
jut a question, I will endeavour to find out and answer him.

HurETT's ORDINANCE (SOUTH AFRICA).

106. *Sir Purshotamdas Thakurdas: (a) Has the attention of Govern-
ment been drawn to Hulett's Ordinance passed by the Provincial Council
in South Africa in the carly part of this month (January 1924)?

(b) Will Government be pleased to state what steps they have taken
to ensure that the Governor General in Council in South Africa does not
give his assent to this Ordinance?
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Mr. M. S. D. Butler: () and (b). The attention of the Government of
Indias has been drawn to the Ordinance in question and they at once made
strong representations on the subject.

Mr. Jamnadas M. Mehta: What is the result of these representations’

Mr. M. S. D. Butler: TI'hat, I am afraid, we do not know. The matter
is resting with the Governor General in Council of the Union of South
Africa with whom the power of veto rests.

MANUFACTURE OF ARMY CLOTHING BY PRIVATE ENTERPRISE.

107. *Lala Hans Raj: Will the Government please state*whether private
enterprise was utilized in the manufacture of Army Clothing during the
Great War, and if so, do they propose to continue placing some proportion
of the orders for manufacture in the hands of private enterprise?

Mr. E. Burdon: Yes. During the year 1922-23 nearly half of the
manufactured clothing required by the Army in India was obtained from
sources other than Government factories.

CriMINAL APPEALS, MoTIONs AND REFERENCES IN THE CALcurta Hicu
COURT.

108. *Mr. K. Ahmed: Will the Government be pleased to state how
many criminal appeals, motions and references were made, heard and
disposed of in the Calcutta High Court from the 12th November 19238 to
the 21st January, 1924, and hdw many of them were (i) allowed, (ii) dis-
missed or rejected?

The Honourable Sir Malcolm Hailey: I lay on the table a statement
containing the information asked for. I may point out that the cases
instituted during the specified period may not be and are certainly not all
included among those ‘‘ allowed ' or ** dismissed ™’

Statement of Criminal appeals, applications and references made, heard and dizposed
of in the Calcutta High Court during the period from the 12th November 1923 to
the 21st January 192}.

|
1 Di1sposED oF
— Instituted. I
| Allowed Diemised or
; .
| [
Appeals . . 113 i 33 133
Revisions :— =,
Ulig;:c S'iectlon 435, Code of Criminal 202 ! 35 191
e
TUnder =ection 438, Code of Criminal bt 1 19 7
Procedure. J
Miscellaneous . . . a3 9 17
Civil Revisions . 4 | ] 4
(Sections 1¥b ard 476, Code of Cmm- ‘ e
nal Procedure).
Total . 268 ‘ 65 221




QUESTIONS AND ANSWERS. 153

DisposED oF

PR— Irstituted. .
Verdict of the | Verdiet «f Jary
Jury accepted. set aside,

{
|
!
References :— i
Jury References . 11 11 14
| Death sentence| ] eath senterce
! contirmed set aside.
Death Reference . | 2 1
Reference Under Section 432, Code of | il R.ecnmmend-s-
Criminal Procedure. tion acfe;n ed,
, I
Total ; 13 13 % 15

ApoLiTioN OF ARMY CLOTHING FACTORIES.

109. *Mr. Ahmad Ali Khan: (¢) Will the Government be pleased io
state whether they have considered the recommendation -of the Stores
Purchase Committee, contained in paragraph 85 of its report, for the aboli-
tion of the ‘ Army Clothing Factories ' in India and to entrust the work
done by such Factories to private factories to encourage Indian trade?

(b) If the answer is in the affirmative, do Government propose to give
effect to it as early as possible?

(¢) If the answer is in the negative, will the Government be pleased to
explain the reasons in full for their not complying with the said recom-
mendation ?

Mr. E. Burdon: (a) and (b) The Honourable Member is, presumably,
referring to the recommendation of the Stores Purchase Committee con-
tained in paragraph 87 of their Report. This recommendation, together
with others bearing on the same subject, has been considered by Govern-
ment, who have decided that unless special military considerations or
other special reasons exist, the manufacture of articles which can be
rurchased from private producers should not be carried out in Government
factories. At the present moment, nearly half the manufactured clothing
required by the Army in India is obtained from sources other than Govern-
ment factories,

(¢) This question does not arise.

Armv CrotHING FACTORY, SHAHJAHANPORE.

110. *Mr. Ahmad Ali Khan: (a) Is it a fact that the Government are
going to spend a large sum of money for the Army Clothing Factory at
Shahjahanpore?

(b) If the answer is in the affirmative, will the Government be pleased
to state what is the exact amount of money they are going to spend and
for what sort of work the money is to be spent giving the full particulars
and stating whether they are going to construct more buildings and purchase
additional tools and materials?
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Mr. E. Burdgm: (a) and (b) An expenditure of approximately 4} lakhs
of rupees has been sanctioned for the building of proper workshops at Shah-
jshanpur, and, in accordance with the recommendations of the Braith-
waite Committee, consideration is being given to further additions. No
additional clothing materials will be stocked, but ordinary replacements of
sewing machines, ete., are being made. I may add that the Alipore

Clothing Factory mentioned by the Stores Purchase Committee has been
closed down.

ArMy CLOTHING -DEPARTMENT SURPLUS MACHIKES.

i11. *Mr. Ahmad Ali Khan: Is it a fact that since the termination
.of the War, the Government have disposed of a large number of machines
which were in stock and in use of the Army Clothing Department, on the
ground of their being surplus and not wanted for their use?

Mr. E. Burdon: No. Only obsolete and worn out machines have been
sold.

ResoLuTioNs oF THE RAILWAY PASSENGERS' CONFERENCE.

112, *Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to the *‘Searchlight’’ newspaper of Patna, dated the 14th
December 1923, in which the Resolutions passed at the Railway Passengers’ -
<Conference in the Sonepur Fair on the 24th November 1923 are published ?

(b) Has Government received any communication on this subject
from the organisers of the Conference?

(c) And if so, what steps, if any, have been taken, or are proposed to

be taken to remedy the grievances referred to in the Resolutions of the
Conference?

The Honourable Sir Charles Innes: (a) and (b) No.
(c) Therefore does not arise.

INCONVENIENCES To PASSENGERS oN THE B. N. W. RaiLway.

113, *Mr. Gaya Prasad Singh: Is the Government aware that pas-

sengers travelling by, or utilizing the B. N. W. Railway have generally to
suffer from the following inconveniences:

(a) habitual over-crowding of the third class carriages, and specially
during fairs and festivals;

(b) the dirty and insanitary condition of the lower class carriages;

(c) want of proper lights in the carriages;

(d) slow running of -trains, and unnecessarily long stoppages at road-
side stations;

(e) want of drinking water at the stations; and absence of refresh-

ment rooms for orthodox passengers even at important junc-
tion stations;

(f) difficulty in securing reserved
Authorities;

(g) difficulty in obtaining wagons?

carrisges from the Railway

If the answer to the above be in the affirmative, what steps have been
taken to remedy this state of affairs?
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The Honourable Sir Charles Innes: A Local Advisory Council has been
established at the Bengal and North-Western Railway and the Govern-
ment of India have no doubt that complaints of this kind will be discussed
by the Agent with that Council.

PILFERAGE OF FrUIT ox THE B. N. W. Ramwway.

114, *Mr. Gaya Prasad Singh: Is the Government aware that pilfer-
ing of goods, and specially of ‘‘ leechi '* and other fresh fruits, very often
takes place while the goods are in transit on the B. N. W. Railway? And
if so, what steps have been taken to pub a stop to such practices?

The Honourable Sir Charles Innes: The matter was discussed at a
meeting of the Bengal and North-Western Railway Local Advisory Com-
mittee at Muzaffarpur on the 22nd September 1923 and it was decided that,
during the " Leechee ' and Mango season, Inspectors would be specially
detailed to look after this traffic, any specific cases brought to the notice
of the Traffic Manager of the Railway being taken up at once.

Fexcixg ox B. N. W. RaiLway.

115. *Mr. Gaya Prasad Singh: Will the Government be pleased to
say what portions of the B. N. W. Railway line are still unfenced? And
will Government kindly state if it has issued orders, or proposes to issue
orders, to have such portions of the line fenced?

The Honourable Sir Charles Innes: The Government have no information
on the subject. They have not issued, nor do they propose at present to
issue, any orders to the Bengal and North-Western Railway Company in

the matter.
Provisiox oF HigH-LEVEL PrLaTrForMs ox THE B. N. W. Ramwway.

116. *Mr. Gaya Prasad Singh: (a) Is the Government aware that
the stations of the B. N. W. Railway on the Hajipore and Katihar section
cf the line (i) have not beer provided with high-level platforms, thus
causing considerable inconvenience to passengers, specially females and
children; (ii) have no first and second class waiting rooms ?

(b) If the answer to the above be in the affirmative, will the Govern-
ment be pleased fo state if it is prepared to remedy this state of affairs by
providing high-level platforms, and waiting rooms?

The Honourable Sir Charles Innes: (a) The reply is in the negative.

(b) The policy of Government is to leave it to the discretion of Railway

Administrations to provide high-level platforms and first and second class
waiting rooms at stations where the passenger traffic justifies their

provision.

Prorosep RArnway DBRIDGE AcCross THE (GANGES AT MoOEKAMED GHAT.

117. *Mr., Gayz Prasad Singh: Will the Government be pleased. to
say how far the project of building a railway bridge across the Ganges at
Mokameh Ghat, has progressed? And what is its estimated expenditure?

The Honourable Sir Charles Innes: The proposal to construct a bridge
across the Ganges at Molkameh Ghat has been dropped as it was found
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after examination that it could not be justified financially. The estimated
cxpenditure is 2 crores 13 lakhs.

Prorosep RAILWAY BRIDGE ACROSS THE (GANGES AT PATNA.

118. *Mr. Gaya Prasad Singh: Will the Government be pleased to
state if there is any project of building a railway bridge across the Ganges
at Patna, with a view to bring the North-Gangetic Division of Bihar into
direct connection with the capital of the Province?

The Honourable Sir Charles Innes: The reply is in the negative.

RaiLway CONNECTION BETWEEN MUZAFFARPUR AND SITAMARHI.

119. *Mr. Gaya Prasad Singh: (a) Is the Government aware that
there is no direct railway connection between Muzaffarpur headquarters
and Sitamarhi which is a sub-division of Muzaffarpur?

(b) Is it a fact that in order to reach Sitamarhi from Muzaffarpur by
rail, one has to pass through Samastipore, which is a sub-division ot
District Durbhanga, and also through Durbhanga headquarters, thus result-
ing in much expense and loss of time?

(c) If the answer to the above be in the affirmative, will the Govern-

ment be pleased to say if there is any project of building a direct railway
between Muzaffarpur and Sitamarhi?

The Honourable Sir Charles Innes: (a) and (b) The Honou;able Mem-

ber is referred to the reply given on 28th September 1921 to a similar
question asked in this House.

(¢) From the information in regard to this project available, the Rail-
way Board do not consider that the prospects of traffic are such as to

justify its construction. The views of the Local Government are however
being asked for.

EXPENDITURE ON COMM[SSID!\'S AXD COMMI‘ITEES APPOINTED BY GOVERNMEXNT
AND THE ASSEMELY.

120. *Maulvi Muhammad Yakub: Will the Government be pleased to
state :

(2) How many commissions and committees were appointed by the
s Government and by the Assembly since the Reforms Act
came into operation?

(b) How much money was spent on these commissions and
committees ?

The Honourable Sir Malcolm Hailey: The information asked for by the

Honourable Member is being collected and will be laid on the table when
ready.

REPORT OF THE (GUIANA COMMISSION.

121. *Maulvi Muhammad Yakub: Will the Government be pleased to
state when the report of the Guiana Commission was submitted to the
Government? And why has it not been published as yet?
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Mr. M. S. D. Butler: The reports were issued on the 21st of January
last with a Resolution by the Government of India.

Maulvi Muhammad Yakub: May I know when they were published?
Mr. M. S. D. Butler: They were published on the 21st January -last.
Maulvi Muhammad Yakub: When were they received?

Mr. M. 8. D Butler: They were received sometime during the
summer,

Mr. N. M. Joshi: Do the Government propose to supply Members of
the Assembly with free copies of these reports?

Mr. M. S. D. Butler: I shall be happy to supply a copy to any Mem-
ber who wishes to have one.

PowEgrs oF THE Hicn CoMMISSIONER FOR INpIa 1x Loxpox.

122, *Sir Purshotamdas Thakurdas: (a) Will Government be pleased
tc state if the powers of the High Commissioner for India in London at
[resent are the same as those of his predecessor Sir William Meyer?

(b) 1f there has been any change in these powers, will Governmenz be
vleased to indicate such change?

The Honourable Sir Charles Innes: (a) Yes.

(b) Does not arise.

TexpErs For LocoMOTIVES IN INDIA.

123. *Sir Purshotamdas Thakurdas: (a) Will Government be pleased
in state the total quantity of stores bought by the High Commissioner
since 1st April 1923 till 30th September 1923, stating the quantity bought
in the U. K. and the quantity bought outside the U. K.?

(b) Will Government be pleased to state what form of remunerative
preference, if any, was uassured or promised to the Peninsular Locomotive

Company at the meeting Government had with them on November 7th
and 9th, 1921?

(¢) Will Government bhe pleased to state if there was any further Com-
muniqué contemplated according tenderers for locomotives made in India
preference over foreign tenders?

(d) If the reply to (¢) above be in the affirmative, will Government be
pleased to state the reason why the said Communiqué was not published?

The Honourable Sir Charles Innes: My reply to this question is so long
that, with your permission, Sir, I propose to lay it on the table.

(a) The information asked for is not available. If the Honourable
Member so desires, the High Commissioner will be asked to supply it.

(b), (c) and (d) The actual facts of the case are as follows:—

The Government of India published a Communiqué in October 1921
stating that they would in future call for tenders in India for locomotives,
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engines and boilers required by Governwent. Among other things, it was
stated that the prices in the case of tenders made in India must compare
not unfavourably with the price of the imported article. This Communiqué
attracted much attention both at home and in India, and on 6th October
1921 Mr. Hooper, Manager of Messrs. Kerr, Stuart and Company, Limited,
wrote out that he was leaving for India at once, that he was already in
possession of a draft contract for a locomotive building site and that he
was making arrangements to register a Company immediately on arrival
in India. He added that he had arranged for the necessary capital and
that he would ask for an interview with the Railway Board on his arrival
in Delhi. It may be mentioned that Mr. Hooper had previously written
to the Railway Board on 3rd February 1921 to the effect that he had been
discussing in Bombay the question of building locomotives in India and that
it had been decided to begin building them at Jamshedpur. In this letter
he stated that they were not thirking of asking for any guarantee but he
would like to know whether the Board when satisfied of the ability of the
new company to construct locomotives, would encourage them. Mr. Hooper
had an interview with the Board on November 7th, 1921. At this interview
he asked that he should be giver an order for 50 locomotives based on
current prices. If he got that order, he stated that he would put down
his works and take his chance for the future. He said that what he
feared most was that locomotive builders in Great Britain would combine
for the first year of the call for tenders and quote ridiculously low prices.
in order to break the new venture It was decided that it was impossible-
to give Mr. Hooper any sort of guarantee either as to orders or to price in
advance of the response to the call for tenders which the Railway Board
were obliged by the Press Communiqué of October 1921 to make in October
1922, and that it was impossible to enter into private negotiations with
any firm. Mr. Hooper, however, was the Manager of a well known firm
of locomotive manufacturers in England and it was considered that his.
offer was as favourable a one as any firm starting in India would be likely
to make. It was decided, therefore, to recommend to the Secretary of
State, whose approval was necessary since he had approved the original
Communiqué, that the original Communiqué should be amended by altering
the condition as to price as follows: ‘° The prices in the case of contracts
made in India should compare not unfavourably with those of the imported
article, but the Government of India reserve the right to relax this condition
for one year only in respect of a limited number of locomotive engines in
favour of a tenderer from India, provided that the Railway Board is
satisfied that the tenderer in question has made bona fide arrangements for-
manufacture in India ’. It was further recommended that if the Secre-
tary of State agreed, he should issue an amended Press Communiqué in
England and authorise the issue of a similar amended Communiqué in India.
Mr. Hooper was informed that no private negotiations could be undertaken
with his firm or any other firm, that all that could bg done was tc amend
the Press Communiqué in this sense and that if the Secretary of State
agreed, a revised Press Communiqué would be issued. Mr. Hooper stated
that he would proceed with the formation of his Company without waiting
for the revised Press Communiqué. The above telegram was issued on
November 10, 1921. The Secretary of State’s reply was received at the
end of December. It indicated a doubt as to the value of the proposed
addition to the Press Communiqué and whether a Press Communiqué so
recently issued should be amended. But it stated that if the Government
of India wished to press the point they could address the Secretary of
State again. The main point made.in the Secretary of State’s telegram was.
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that it was doubtful whether profection against cut throat competition for
one year only would be sufficient. While this point was being considered,
Mr. Hooper wrote on 3rd January 1922 saying that he was very busy with
his scheme, that he had ordered the buildings and was placing orders for
the .machinery. He mentioned that he had not seen any revised Press
Communiqué and asked whether one had been issued. This letter was
addressed to Mr. Bell, when he was on tour in Burma, and did not reach
him for some time, and it was not till 8rd March 1922 that Mr. Bell replied
that no Communiqué had been issued, but he drew Mr. Hooper’s attention
to the Resolution adopted by the Assembly on 2nd March 1922 recommend-
ing the appointment of a Railway Industries Committee. Mr. Bell said
that that Committee was being appointed, and he hoped that, as a result
of that Committee’s report, a definite conclusion would soon be arrived at.
In the meantime Mr. Hooper proceeded with the construction of the works
at Jamshedpur and he endeavoured to open negotiations with the Railway
Board at meetings which took place early in January 1923. As the Railway
Board were then awaiting receipt of tenders called for in October he was
told that no negotiations of any kind could take place unless and until he
put in a tender in accordance with the conditions laid down in the Com-
muniqué. His tender was eventually received along with others and was
found to be about three $imes as high as the tenders received from England.
besides containing several unacceptable conditions. A meeting was then
held with Mr. Hooper by the Railway Board’s Chief Mechanical Engineer
in the hope of arriving at a practical basis on which it might be possible to
give him an order. Mr. Hooper stated that the following conditions were
essential for any negotiations: -

(a) An order for not less than 50 engines of the 2-8-0 type, or am
order equivalent in value if other types were substituted.

(b) Payment at cost price plus 8 per cent. but in any case cost not
to exceed 90 per cent. of his tender for the 55 2-8-0 type
engines.

(c) As mentioned in the tender, advance payments to be made on
lines to be discussed hereafter.

(d) That the satisfactory completion of this order would receive due
consideration in placing of further orders.

These conditions could not be agreed to and in the hope of reaching some
common ground for negotiations Mr. Hooper was asked whether he would
consider a price of £7,200 for the 2-8-0 type, a figure which was above the
equivalent of the lowest English tender after adding freight, customs duty,
otc., for purposes of comparison. It was explained to hlr? that any
arrangement of the kind would b2 subject to the approval of Government.
Mr. Hooper refused to have anything to do with this proppsal, and apart
from some further discussion of a tentative proposal regarding purchase of
the entire works, the negotiations with Mr. Hooper then came to an end.

MukpeEr oF BritisH OFFICERS ON THE NorTH-WEST FRONTIER.

4. *Mr.. N. M. Dumasia: How many - British Officers have been
mu:dQ:I:ed on the N. W. Frontier and on what Eiat,esq during the last year?
Were the murders committed in British Territory:
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Mr. E. B. Howell: During the year 1923, six DBritish officers were
murdered on the North-West Frontier on the dates and at the places
indicated : —

Name. Date. Place.

1. Major F. Anderson, 2nd Sea- | Sth April 1923 , | Haidari Kandao, Khyber Agency,

forth Highlanders. outside British territory.
2. Major N C. Orr, 2nd Seaforth | Sth April 1923 . Ditto.
Higulanders.
3. Lieutenant H. R. P. Webster, | 6th July 1422 .| Piazha Camp, Wana Agency,
R.E., 2lst Company of Sappers outside British territory.
and Miners.

4. Captain Baker Jones, LM.8. . !1st October 1928 |12 miles frrm Harnai, Loralai

| District, Baluchistan, British

J territory.

5. Captain E. P. Watts, Kurram | th  November | Parachinar. Kurram Ageucy,
Militia. 1923, outside British territory.

6. Major H. E. Finnis, Political | 30th November | Ha uband near Manikhwa, Zhob
Agent, Zhob. | 1923 Agency, Baluchistan, British

| territory.

1

The details given show which of the murders were committed in British
territory.

Mr. N. M. Dumasia: Were these murders committed for the sake of
loot or were there any political or racial considerations?

Mr, E. B. Howell: I am afraid I must ask for notice of that question,

MURDERS OF INDIANS AND ARDUCTION OF INDIAN WoMEN BY FRONTIER
TRIBESMEN.

125. *Mr, N. M, Dumasia: Have many cases of murders of Indians and
the abduction of Indian women by the Frontier tribesmen come to the
notice of the Government of India?

Mr. E. B. Howell: Yes.

Mr. N. M. Dumasia: What stcps were taken to capture the murderers
when news of these murders was received?

Mr. E. B. Howell: I must again ask for notice of this question.

Diwan Bahadur T. Rangachariar: Will the Honourable Member give
the information as to ‘* how many '’ cases were brought to the notice of
the Government of India?

Mr. E. B. Howell: During the year 1923, 49 Indians were inurdered
by Frontier tribesmen in the North-West Frontier Province and
Baluchistan. The figures relating to abduction of women are—for
Baluchistan, 14, and for the North-West. Frontier Province, 12. The
Bseluchistan abductions all took place on the Mekran border and all the
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women abducted were subsequently returned. Of the 12 women abducted
in the North-West Frontier Province, 9 were taken away not for ransom
but with the assistance of British subjects as a direct result of matrimonial
and other disputes.

Mr. Chaman Lall: Was any action taken against the Afghan Govern-
ment because of these murders of Indians?

Mr. President: The Honourable Member must realise that that is a
question which concerns the relations of the Governor General in Council
with a foreign Power and therefore it falls within the mischief of Rule 8.

ExrorT oF CATTLE.

126. *Mr. B. Venkatapatiraju: Will the Government be pleased to
furnish information as to the number of cattle (particulaily voung cows)
exported to foreign countries during the last two years?

The Honourable Charles Innes: The total number of cattle exported
in the years 1922-23 and 1923-24 (figures up to the end of November 1923
only are available) were 13,675 and 7,984 respectively.

No separate figures for the export of voung cows are available.

DEcrEASE 1N Civi. POPULATION OF NEEMUCH.

127. *Haji Wajihuddin: Is it a fact that the civil population of
the cantonment of Neemuch is yearly on the decrease, and if so, pleasc
state reasons, also figures of the last two censuses? '

Mr. E. Burdon: According to the census returns, the figures for the
civil population of Neemuch Cantonment are as follows:—

In 1911 12,318
In 1921 10,490

The Government of India do not know the reason for the decreasc.

DETERIORATION OF INSULIN IN INDIA.

128. *Colonel Sir Henry Stanyon: 1. Has the attention of Govern-
ment been drawn to a letter from Dr. Hugh Stott, Professor of Pathology,
King George’s Medical College, Lucknow, which appeared in ‘‘The Pioneer’”
of the 18th January, 1924, regarding the progressive deterioration of
insulin, even of the best quality, when unprotected from climatic influences
in India?

2. If so, having regard to the vital importance of the subject, does

Government propose to take any special steps towards tke preservation
of the strength of insulin imported into India

(a) by providing for research with a view to ascertain the beat
method of preventing the deterioration of this most valuable
drug; and, in the meanwhile,

(b) by control of its cold storage during import, while awaiting
Customs clearance, and when stored in depéts all over India?

Mr. M. S. D. Butler: (1) The Government of India have
Dr. Stott’s letter and recognize the importance of the matter.

(2) The whole question of the preparation of Insulin in India and of its
preservation and deterioration is at present the subject of investigation.

seemnr

a
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DisMissAL oF Noor MuHaMMAD, DRIVER, BY THE E. B. KarLway.

129. *Mr. K. Ahmed: (1) Are the Government aware that Noor
Muhammad driver T. No. 501 who was employed as driver in the Eastern
Bengal Railway has been discharged in August 1922 and his gratuity for-
feited for alleged disregard of signal and that thereupon memorials were
submitted by the said driver to the Agent and to the Railway Board,
dated the 12th June 1923, and the 11th August, 1923, respectively, without
any effect?

(2) Is it a fact that in the said memorial it was stated that the order
of discharge from service was not justified and that he prayed for an
cnquiry in which he should be given a hearing?

(3) Do Government propose to hold the enquiry?

The Honourable Sir Charles Innes: Noor Muhammad, late Driver,
Eastern Bengal Railway, was discharged from service for running against
signals, a serious offence fraught with danger to the public, and was allowed
a month’s pay in lieu of notice. As he was discharged in accordance
with the terms of his agreement, he has no right of appeal to the Railway
Board or any other authority. '

As regards the forfeiture of his gratuity, his case was veryv carefully
considered, but in view of the circumstances in which his services were
terminated and of his past unsatisfactory record he could not be regarded
as eligible for one. Government do not propose to take any further action
in the matter.

Mr. K. Ahmed: Do I understand that the sympathetic Government
disposed of this case summarily without giving even a hearing to the
driver in question?

The Honourable Sir Charles Innes: He was discharged in accordance
with his agreement and was given one month’s pay in lieu of notice.

Mr. K. Ahmed: Is it not a fact that many of the drivers and even
officers of this description were taken for a definite period and after the
expiry of that period were allowed to continue their service.

Mr. President: The Honourable Member must give notice of that
question.

Mr. K. Ahmed: Is it not a fact that even in this particular case simi-
lar other drivers, who were appointed on similar terms, were kept
and this poor Indian driver was not given a hearing before his services
were dispensed with?

Mr. President: I have just said that the Honourable Member must
give notice of that question.

ExrorT OF CATTLE.

130. *Mr. Amar Nath Dutt: Will the Government be pleased to
furnish information 2s to the number of cattle (particularly young cows)
exported to foreign countries during the last two years?

The Eonom_'Sble 8ir Charles Innel The attention of the Honourable
Member is invited to my reply given to-day to Mr. B. Venkatapatiraju’s
question on the same subject. .
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ACTION TAKEN ON THE BECOMMEXDA?IOSS oF THE INCHCAPE COMMITTEE.

131. *Diwan Bahadur T. Rangachariar: (a) Will the Government be
gleased to bring up to date the statements showing the action taken with
regard to each recommendation of the Retrenchment Committee (Inchcape
Committee) and lay the same on the table (Vide statements laid on the
table on the 2nd July 1923 and 16th July 1923)?

(b) Will the Government be pleased to state what action has been taken
on each of those recommendations of the Inchecape Committee Report
which suggest further investigation, or, exploration of the possibility of
effecting further economy in the various departments of the Government of
India, e.g., vide page 77 of the Report?

The Honourable Sir Basil Blackett: (a) The Honourable Member: is
referred to the revised statement laid on the table on the 1st February in
reply to a similar question by Diwan Bahadur Ramachandra Rao.

(b) The Government are constantly examining the possibility of reduc-
ing expenditure by the adoption of measures other than those specifically
recommended by the Committee, but it is hardly possible to place before
the Assembly the results of the action taken in the form of a precise
statement.

Diwan Bahadur T. Rangachariar: May I know whether each of these
recommendations is being considered separately under clause (b)?

The Honourable Sir Basil Blackett: Every one of these recom-
mendations being or has been veryv carefully considered as well as any-
thing that we can think of arising out of it.

SaLt CoNsUMPTION IN INDIA.

1132. *Diwan Bahadur T. Rangachariar: Will the Government be
pleased to make a statement regarding the consumption of Salt in the
country during the last 10 months from April last year comparing the same
with the average consumption during the last 8 years ending March 1923?

‘WaGEs OF INDIAN LABOURERS IN CEYLON_AND THE STRAITS SETTLEMENTS.

133. *Diwan Bahadur T. Rangachariar: (a) Will the Government be
pleased to state whether any, and if so, what, action has been taken to in-
crease the wages of Indian labourers in Ceylon and Straits Settlements
-and to fix minimum basic wages since the discussion on this question in
the Assembly in February 1923?

(b) If no definite steps have been taken, do the Government intend
to take early steps to stop emigration to those places?

(c¢) If the Government do not propose to take those steps, will the
Government be pleased to state what steps are contemplated to better the
-economic condition of the unskilled labourers in those places?

Mr. M. S. D. Butler: (a), (b) and (¢). At the instance of the Govern-
ment of India the Ceylon Government have recently made a detailed
inquiry into the relation between the wages and the cost of living of
estate labourers in the island. The report has been received recentlv
and the Government of India are considering the matter. The Malavan
Labour Codes have been revised so as to empuwer the Indian Immigration

1+ ¥Vide answer to Question No. 70.
o2
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Committee to preseribe standard wages for certain kinds of labour after
due inquiry. Certain subsidiary questions are involved which are still
under discussion between the Government of India and the Colonial
[Governments.

APPOINTMENT OF INDIANS TO SUPERIOR P0STS I¥ THE GOVERNMENT OF
IxDIA SECRETARIAT.

134. *Diwan Bahadur T. Rangachariar: (a) Will the Government be
pleased to state what steps have been taken to recruit Indians to the
Superior Secretariat posts in the Government of India Secretariats?

(b) Will the Government be pleased to state how many vacancies per-
manent or casual arose in the posts of Secretary, Deputy Secretary, Joint
Secretary, Under Secretary or Assistant Secretary and how many of them
were filled by Indians during the year 19237

(c) Will the Government be pleased to state what steps were taken to
secure Indians for the vacancies?

The Honourable Sir Malcolm Hailey: (a) and (¢). The Government
of India follow tlie principle in making appointments to (superior) Secre-
tariat posts that the officer best fitted should be selected regardless of
racial considerations. They recognize, however, that Indians should be:
appointed in increasing numbers to these posts and have issued orders, in
May last, to this effect. A copy of the orders is laid on the table.

(b) The number of vacancies which arose in the Government of India
in 1923 is as follows:—

Secretaries ... ... 5
Joint Secretaries 2
Deputy Secretaries 3
Under Secretaries .. 4
Assistant Secretaries 11

Of these vacancies, 1 post of Joint Secretary, 1 of Deputy Secretary,
3 posts of Under Secretary and 3 of Assistant Secretary were filled by

Indians. -
L ]

Resolution.

“ The Council recommends to the Governor General in Council that, in order to give
Indians as insight into the larger problems of Imperial administration and policy,
he would be pleased to appoint, so far as possible, at least one Indian as Secretary,
Joint Secretary, or Deputy Secretary to every department of the Secretariat of the
Government of India.”

s
Office Memorandum No. F.-29-23, dated Simla, the 7th May 1923.
From—C. W. Gwynxg, Esquire, O.B.E., Offg : Joint Secretary to the Govern-
ment of India, Home Department,
To—All Departments of the Government of India (including Financial
Adviser, Military Finance).
SusiecT :—Appointment of Indians as Secretary, Joint Secrelary or Deputy Secretary
to every Department of the Government of India Secretariat.
. ;‘ Thﬁpﬂqdalrgigned is directed to forward, for the information of the.
orcign and Political Department, 5 copy of the Right Honourable V. S. Srinivasa Sastri’s

efc.,
Resolution on the above subject which was adopted by the Council of Btate at its
meeting of the 28th February 1923 and to intimate the orders passed by the Governor-
- Genéral in Council. His Excellency the Viceroy is not prepared to agree to any fixed:
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ratio of Indians in Secretariat posts which are essentially selection appointments, but
accepts the principle of a pointing Indians in Secretariat appointments in ‘increasing
numbers subject to the following conditions.

2. The principle adopted in filling the posts in the Government of India Secretariat
has always been that experienced and suitable men should be selected and in the
majority of cases a previous training in the Erovmclal Secretariats has been regarded
as necessary. His Excellency the Viceroy has directed that on the occurrence of
vacancies in the appointments mentioned in the Resolution, the possibility of obtaining
a suitable and competent Indian officer from the provincial Secretariats should be
definitely considered. In pursuance of this object, he desires that on every occasion
on which Local Governments are asked to submit names for nomination to Secretariat
appointments in the Government of India, they should be asked to give the names of
indian officers, where suitable, as well as of Europeans. Pulitical Devartment

3. It is requested that action may be taken by the ® Fordgn and Zr;“:a' epariments

in accordance with His Excellency’s orders.”

‘SuppLY To MEMBERS OF THE LEGISLATURE OF CERTAIN GOVERNMEXT
PuBLICATIONS.

135. *Diwan Bahadur T. Rangachariar: Will the Government be .
pleased to furnish the members of the Legislature with copies of the reports
oi the proceedings of Conference of Officials from the Provinces which
take place periodically—as also of the annual d@dministration reports of the
various departments of the Government of India?

The Honourable Sir Malcolm Hailey: I would remind the Honourable
Member of the arrangement which has been made under which
copies of such official publications of the Government of India
as can be placed at the disposal of Honourable Members and which some
Honourable Members may desire to consult are placed in the Library of
this Chamber. If the Honourable Member will indicate to me the reports
which have not been so placed, I will inquire into the matter.

12 Noox.

Postar, MAmL CONTRACTS.

136. *Diwan Bahadur T. Rangachariar: (a) Will the Government be
pleased to state when the Mail contracts for Postal service on the coastal
lines of India and Burma expire? ’

(b) If any new contract is to be entered into, will the Government be
pleased to see its way not to enter into long-term contracts in such cases
especially as the Indian Mercantile Committee has not finished its labours?

The Honourakle Mr. A. C. Chatterjee: (a) The mail contract for the
postal service on-the coastal lines of India and Burma expired on the 31st
January 1924,

(b) The interests of the muil services require that a new contract should
be entered into. In 1928 tenders were invited by public advertisement
both in India and the United Kingdom for all the lines taken together or
any particular line or lines separately, but tenders have “been received
from only one firm. The conditions of the tendr are now under the
consideration of Government, who will bear in miad the point raised by
the Honourable Member.

T

Mr. Ramsay MacpoxaLp’s Boor ‘‘ THE AWAKENING OF INDIA."

Mr. K. 0. Roy: May I ask the Leader of the House if it is true that
Mr. Ramsay Macdonsald’s book ‘‘ The Awakening of India '’ stands pros-
cribed under the Indian Sea Customs Act?
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The Honourable Sir Malcolm Hailey: No, Sir. I have seen statements.
to that effect in various papers. I read those statements with some
astonishment myself and 1 had a caretul search made to see if any such
Notification had ever issued. No such Notification has ever issued, and 1
can only assume that the mistake has been made of confusing Mr. Ramsay
Macdonald’'s book with another of a somewhat similar name which has
been proscribed.

Dr. H. 8. GQour: Will the Honourable Member get Mr. Macdonald's
book and place it in the Library?

The Honourable Sir Malcolm Hailey: If the Honourable Member wishes
to read Mr. Macdonald's book. 1 can lend him my own copy. My copy,
I may say, is certainly not proscribed.

Diwan Bahadur T. Rangachariar: I can lend him mine.

THE INDIAN PENAL CODE (AMENDMENT) BILL.
The Honourable Sir Malcolm Hailey (Home Member): I beg to move:

“ That the Bill further to amend the Indian Penal Code for certain purposes be
taken into consideration.'

I briefly described the nature of this Bill to the House when introducing
it. It may appear to some Members that we have put forward the
stage of consideration with some rapiditv. I may explain that I merely
placed it on the agenda to-day because it referred to a matter which
had been very fully discussed in the past, and 1 thought that the House
would now be in a position to take the matter up. 1 may add, however,
that I do not desire it in any way to be regarded as a matter of urgency,
and if the House desires to have further time to consider it, I sheuld be
very glad to make other arrangements.

Diwan Bahadur T. Rangachariar (Madras City: Non-Muhammadan
Urban): We have not seen the opinions of Local Governments consulted on
this matter. They have not been-circulated to us and we shall be glad to
see them, and I do not know whether the Honourable Member would
agree to the appointment of a Select Committee, which would be more
satisfactorv in dealing with this question.

Mr. President: In order to put thiz conversation in order I had better
put the question. Motion made:

““ That the Bill further to amend the Indian Penal Code for certain purposes he
taken into consideration.”

Diwan Bahadur T. Rangachariar: Sir, I repeat what I stated irregularly,
I should like to sce the ppinions of Local Governments on this very import-
ant subject. There are divergent views in the matter and before I
come to a conclusion on this important question, I should like to see the
opinions myself; and I do not know, Sir, whether the Honourable Member
in charge of this Bill will not consent to the appointment of a Select Com-
mittee to go into this matter.

The Honourable 8ir Malcolm Hailey: If the Honourable Member would
be content with my placing the opinions received in the Library I ghall be
very glad to do so. To reprint them and send them to every Member of
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the House would take some little time. As regards a Select Commitiee,
I have myself no objection at all, but I would suggest that a Select
Committee is the most suitable method of considering a Bill when some
question of detail arises. I may point out that our present Bill merely
consists in the alteration of ome figure by another, that is the sole
question and we do not usually appoint Select Committees to discuss
matters of principle.

Mr. Abdul Haye (East Punjab: Muhammadan): As an amendment,
Sir, to the motion of my Honourable friend Sir Malcolm Hailey, I move
that the Bill be circulated for eliciting opinion thereon by the 31st of March
next. I may briefly explain my object in making this motion. The object
of the Honourable Member in placing this Bill before us for the consi-
deration of the House is that he desires to bring it into conformity with
another Act that was passed in 1923. My objection is that in your attemnt
to bring it into contormity with that Act, yvou are taking it further away
from the provisions of Muhammadan law. It is a matter, Sir, on which
I would not venture any definite opinion at present, but the matter is so
important that I submit that my community has got something to say
upon it before it is finally passed into law. I may submit that, according
to my personal law, a girl becomes sui juris long before 18 years. On
the completion of the fifteenth year the presumption is that she
becomes a major, but she may become a major even earlier;
iz all depends wupon the T@ppearance of physical signs of
ruberty. Even at the present, Sir, as the law stands, there is a
conflict between the criminal law of British India and the Muhammadan
law. During my experience as a lawyer I have come across several casszs
in which there have been divergent decisions by the criminal and the
civil courts. I know of a case in which a girl admittedly under 16 went
over with her paramour against the wishes of her mother, the de facto
guardian, and contracted a marriage with him. The man was prosecuted
under section 863 and convicted. The defence was put forward that sh-
had gone with the man with the object of entering into a lawful marriag:>
and it was allowed by Muhammadan law, but the criminal courts took
ro notice of that, because, under the law as it now stands, no heed could
be paid to the object of the girl or the motive of the man, and so forth;
but when that case went to the civil court, there it was proved that the
girl went of her own accord, and. according to Muhammadan law, she
was a major, and there was a valid contract of marriage. So the position
was that the man, who was the husband of the girl, was convicted under
section 363. Under the present law there is only a difference of one vear.
but, if you take it further to 18 years, I believe there will be greater
conflict. I may, for the information of the House, say that, although
Muhammadan law allows a girl to enter into a marriage immediately on
entering puberty, without the consent of her father or guardian, vet
there are two schools of thought, Hambli and Malaki. The Hambli says,
immediately she becomes a major, that is, attains puberty, the minority
ceases and the tutelage comes to an end, whereas the Malaki says, it does
not come to an end, it continues till actual marriage. However, Sir,
this is a matter about which we should not be in a hurry, and I submit
the Bill may be circulated for eliciting opinion thereon till the 31st ..f
March next.

Mr. President: Amendment moved:

“ That the Bill be circulated for the pu of eliciting opinion thereon, the
opinions to be received not later than the 31st March in the present year.”
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Mr. M. A. Jinoah (Bombay City: Muhammadan Urban): ° Sir,
1 understand from the Honourable the Home Member, who is in charge ct
ihis Bill, that he is quite willing that the Bill be referred to a Select
Committee. I think this House will agree that that perhaps will be the best
eourse to adopt. Now, the difficulties with regard to this Bill are two.
Yirst, there is a4 doubt whether it is in any way likely to conflict with the
provisions of Muhammadan law; and, secondly, whether, having regard .
to the definition of the offence of kidnapping, as it is provided for in the
Indian Penal Code, the mere taking away of a minor from the lawful
custody of her guardian, no matter for what purpose, however innocent
the purpose may be, whether that will not be sufficient, having regard o
the definition of the offence of kidnapping, to convict a person. The
time at our disposal since ihis Bill was introduced has been so short and
the effect of this amendment may be so serious in its consequences, that
I think the House will agree that we should at least refer this Bill {0 a
Select Committee, where men who are competent would consider these
two points most carefully and make their report to this House. There-
fore, Sir, if you will permit me, I will formally move an amendment
that this Bill be referred to a Select Committee.

Mr. President: If, as 1 gather, the sense of the House is in favour

of a Select Committee, I think I had better dispose of the motion for
circulation first.

Dr. H. S. Gour (Central Provinces Hindi Divisions: Non-Muham-
madean): Sir, the Honourable Members of this House—at any rate, as
many of them as were present during the discussion when the last
Assembly passed a cognate measure moved by my friend opposite, the
Honourable Mr. Joshi,—will realise that this Bill is an integral part of
the social reform measure to which this House stands committed. The
Honourable Members who spoke last cast some doubt whether the pro-
visions c¢f this Bill, if enacted, would not conflict with the provisions
of the Muhammadan law. I am glad to find that both speakers are
lawyers and they must be conversant with the provisions of the lndian
Majority Act, under which no person, except in cases provided therein,
is sui juris unless he or she has completed his or her eighteenth year.

Now, Sir, I ask Honourable Members, if a girl below 18 was to dispose
of her property or to enter into a contract, would not the disposal and the
contract be treated as a contract of a minor and therefore void?
It is perfectly clear that a minor cannot dispose of her property,
but is it not equally clear that she should not be free to dispose of her
person? I am surprised to hear Honourable Members here speaking uof
the provisions of this Bill as conflicting with the Muhammadan law. [
answer, Sir, that if ever there was a confliet, that conflict was set at rest
by the enactment of the Indian Majority Act, and I ask, Sir, whether it
is not lggical that a girl should be protected during her minority in all
respects, whether she disposes of her property or her person. Members
have been spesking of marriage and other cases of that kind. Surely,
Sir, the last speuker could not be thinking of an abduction as equivhlent
to marriage! These sections deal with cases of immorality, of abduction
and kidnapping for the purpose of committing immoral offences. They
do not deal with questions of marriage; and I therefore submit there 1s
nothing in the provisions of these sections which conflicts or can conflict
with the personal law of the Muhammadans, or indeed with the personal
law of any community. I therefore submit that this beneficent piece of
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legislation should not be delayed in its passage through the House.
My friend Mr. Jinnah adopts the somewhat Fabian policy of asking this
House to commit this Bill.to a Select Committee. Now, I ask, Sir, has
not the Honourable the Home Member pointed out that there is nothing
in this Bill which a Select Committee can decide? The question is a
question of principle and the Select Committee are not the competent
judges of the principle of a measure which must be discussed and disposed
of by this House. Let us then be clear. If this House is agreed that our
minor girls must be protected before they attain the statutory age o1
majority, they must vote for this Bill. If, on the other hand, they are
of opinion that girls between the ages of 16 and 18 should be free to
dispose of themselves or expose themselves to the offences of kidnapping,
illicit intercourse and the rest, let them throw this measure out. That is
the sort of principle before the Honourable Members of this House and
I ask the Honourable Members to support this measure on the ground of
morality, and I say further, on the ground of humanity. 1 say, Sir,
therefore no time should be lost by referring this measure to a Select Com-
mittee or by its publication for the purpose of eliciting public opinion by
the 81st March. The Honourable Member probably is not aware of the
fact that once a Bill or motion is sent out for eliciting public opinion
thereon, it sometimes takes six months, sometimes a yvear and very often,
as I know too well, a couple of years or more. 1 therefore, ask,
would it be wise to shelve this measure—a 1neasure which is, as
I have pointed out, necessary in the interests and for the pro-
tection of minors in this country? Honourable Members are aware
‘that another cognate Bill passed by both the Houses is awaiting its pro-
mulgation on the passing of this measure and there will therefore be
delay not only with regard to this measure but with regard to a Bill whica
has already received the assent of the two Chambers. I move, Sir,
that the Honourable the Home Member's motion be accepted and the
further progress of this measure be no longer delayed either by referring
it to a Select Committee or sending it out for ellcztlng public opinioa
thereon.

Colonel Sir Henry Stanyon (United Provinces: Kuropean): I was one
of those present in this Honourable House when the Bill which has now
become Act XX of 1923 was discussed. On that occasion the whole
question between the age of sixteen and the age of eighteen was very
exhaustively debated. Government at that time, chiefly I believe for the
sake of being consistent with the sections which it is now proposed to
amend, were in favour of a limit of sixteen years, but the majority of the
House, after a full discussion, decided that the limit of age should be
cighteen years. I was one of the majority who voted for elghteen vears,
and if T had to vote again to-morrow, I would again vote for eighteen vears.
The present Bill is practically little more than a consequential amend-
ment due to that which this House passed into law last vear. If the
personnel of this House were the same as when this Act XX of 1928 was
passed, T should call upon Honourable Members to give a very short shrift
to these proposed amendments for a Select Comm:t.bee and for reference
back for opinion. But the personnel of the House has undergone a change,
and there are’ a great many Members here -who have not had the oppor-
tunity of considering all that was said in the debate last vear. No doubt,
they can make a post -mortem examination of that debate in the published
record, but that is not quite the same thing. The Honourable the Home
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Member has told us that the matter is not one of very great urgency,
and that if any good ground can be made out for the appomtment of a.
Select Committee he would not object to it. Speaking for myself, and
subject to correction, I think that, if this amendment were made straight
off, it would not in any way interfere with any lawful custom, and still
less, with any law of marriage. Our principal ground in the debate last.
year was to get consistent with the Indian Majority Act by having one age
of majority as far as possible; another reason was a general desire for
progress towards the protection of young girls for longer than perhaps was.
fashionable half a century ago. At the same time, having regard to the
facts that there is a perfectly honest feeling of doubt as to whether the
amendment of these sections may not possibly lead to misinterpretation
in the future in a way to affect local marriage law or recognised custom
(Dr. H. 8. Gour—** How?""), that there is no immediate urgency for this.
measure, and that it will satisfy the opinion, if it does exist to any great
extent in this House, of those who desire to proceed with caution, I
myself would not oppose the proposal of the Honourable Mr. Jinnah for
a Select Committee; and I would leave it to the consideration of Govern-
ment whether a small Select Committee, called upon to report in a very
short time, might not perhaps be the best way of satisfving everybody.

Mr. C. Duraiswami Aiyangar (Madras ceded districts, and Chittoor:
Non-Muhammadan Rural): When I came to this House this morning,
I came with two notions. One was that the Indian Majority Act did not
apply for all purposes and did not apply to marriage and social customs.
I also came with the notion that marriages under the Hindu law and the
Muhammadan law, at any rate under the Hindu law, did not stand on
a par with contracts. But after hearing the eloquent address of the author
of the Hindu Code, my mind has become unsettled about these matters.
I may tell you, Sir, that so far as this question is concerned, it affects in
many ways the customs not only of the Muhammadans but also of the-
Hindus. This raising of the age, far from promoting social reform, will,
in my opinion, obstruct social reform. Take, for instance, a case in which
there is a virgin widow who wants to be married and who has got one who:
will marry her. If she is left under the guardianship, until her eighteenth
vear, of a parent who does not like the widow to re-marry, docs it not
amount to this that her hands are tied and she is not at liberty to go and
re-marry? If this age of sixteen be raised to eighteen, I am certain it
will be a block to social reform. Very often, a question of doubt arises as
to whether taking away a girl for the purposes of marriage under the age of"
sixteen will amount to kidnapping for a lawful purpose or unlawful purpose,
especially in the instance of the girl I have referred to. Oftentimes, doubts
may also arise as to whether even the husband taking his wife from the-
custody of her father or her guardian under sixteen years, when the
relationship between the father-in-law and the son-in-law is strained, will’
amount to kidnapping and whether the former may not lawfully complain
against the son-in-law. These questions have to be set at rest, and T
believe there are decisions of Courts where, when the question arose as to
lawful guardianship—I mean when persons were fighting for the guardian-
ship of a minor,—the Courts thought that the consent of the girl might be-
taken as a guiding principle if she was of fourteen or sixteen years of age.
Why should we now disturb all these decisions and raise the age to
eighteen? That is a point for serious consideration. The Honourable Sir-
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Malecolm Hailey said that this is not a fit case for referring the Bill to
a Select Committee. It is not simply putting in one figure there for
another, for, when you disturb the section for particular purposes, the
question may arise whether it may not affect other matters also and it
may become necessary to consider whether exceptions may not have to be
brought forward to that section. These are questions which may pro-
bably fall within the scope of a Select Committee, atid I am therefore
entirely in favour of referring the Bill to a Select Committee.

Mr. N. M, Joshi (Nominated: Labour Interests): I rise to oppose the
amendment. I am somewhat surprised that my Honourable friend Sir
Henry Stanyon should have considered the original Bill as only consequen-
tial amendments and should have at the same time supported this amend-
ment. Sir, the first argument used in favour of the amendment is that
this Bill, which raised the age from 16 to 18, conflicts with the Hindu law
or the Muhammadan law; but, Sir, I was also told that the
Muhammadan law _at least requires that the age should be 15
and not 16. If this is true, when the age was fixed at 16
in the Indian Penal Code, there was alreadv a conflict with the
Muhammadan law and the Muhammadan law was already broken. This
Bill is not introduced to consider the question whether the age of 16 con-
flicted with Muhammadan law and should be brought down to 15 or even to
14. The object of the Bil is to raise the age from 16 to 18. Therefore,
we cannot at this time consider whether the age of 16 conflicted with the
Muhammadan law and should be brought down. The question of prin-
ciple was settled long ago, when the Indian Penal Code was enacted.
Moreover, this question of principle was discussed several times when
the Bill was brought forward last year. What is there new in this Bill
that remains to be considered? Evervthing has been considered time
and over again. There is the other argument that was used by Sir Henrv
Stanyon that the personnel of this House has undergone a great change.
But, Sir, I thought that this House has become more progressive then
the old one. I do not know whether I am mistaken in my belief, but
I do hope that the House has become more progressive, and 1 am quite
sure the vote on this amendment will prove whether we have become
more progressive or not.

Khan Bahadur Sarfaraz Hussain Khan (Patna and Chota Nagpur cum
Orissa: Mubammadan): I rise to support the asmendment. My friend
Mr. Joshi said that the Muhammadan law was broken once. Is there anv
reason why it should be broken again? That may be a mistake. Why
should we make a mistake again? I also find that there is some difference
of opinion regarding the interpretation of Muhammadan law on this
question. - Hence it is necessary, nav essential, that the Bill should be
referred to a Select Committee.

Mr. President: I see Members are addressing their remarks to the
Select Committee which is not under discussion at this moment. I think
I had better bring the discussion in order by putting the motion for-
circulation. )

The original question was:
-, . That the Bill further to amend the Indian Penal Code for certain purposes be-
taken into consideration.’
Since which an amendment has been moved:

“That the Bill be circulated for the purgzse of eliciting opinion thereon, the
opinions to be received not later than the 31st March of the present year."



172 LEGISLATIVE ASSEMBLY, {4tr FEB. 1924,

[Mr. President.]

The question I have to put is that the Bill be circulated.
The motion was negatived.

Diwan Bahadur T. Rangachariar: I move that the Bill be referred to
:a Select Committee.

The Honourable Sir Malcolm Hailey: On behalf of Government I am
perfectly prepared to accept that suggestion, and I hope that it will com-
mend itself to the House. The position of Government in these cases of
social or. semi-social legislation is not an easy one. 1f one needed further
proof of that, I can only refer to what has taken place in the course of
the various discussions we have had on this particular measure. When
the Bill, which has now become Act XX of 1923, was put forward, we,
on behalf of Government, took a cautious attitude in regard to the age
limit. The House by a very narrow majority preseribed the age of 18.
We were then at great pains to keep the discussion as far as possible on
non-controversial lines. We very nearly fell into an agitated discussion
as to the morality of Madras zamindars. By tact and forbearance we
just managed to escape an even more agitated discussion on the subject of
the immoral employment of temple girls. Our caution involved us in the
accusation that we were reactionary and opposed to any form of social
advance. Yet what has happened to-day? Yielding as we thought to the
insistent voice of reformed opinion, we have proposed to raise the age in
all the four sections of the Act. To our surprice we have found our-
selves in the first place under the charge of having broken the Muham-
madan law not once but twice. Further, so far {rom being given credit
for attempting to advance social legislation, Mr. Aiyangar tells us that, on
the contrary, we have been guilty of a measure which will impede the
marriage of virgin widows. Difficult indeed, Sir, is the task of the reformer
in these circumstances. Now I do realize myself that there is some
honest doubt as to the effect of this measure in regard to Muhammadan
law. For myself I cannot see that we are going any further than the
Penal Code has already gone. It may be that by raising the age we are
giving some further extension to any mischief, if mischief has been created,
by the existing sections of the Indian Penal Code, but there it ends.
Nevertheless, if there is that doubt, I for one am only too glad that the
whole case should be examined by a Select Committee, but I would sug-
gest that on this occasion the reference to a Scleet Committee should
make it clear that they are not debarred from considering the questions of
principle involved in raising the limit of age. If that is’ not under-
stood, their mandate will be unduly circumseribed. If the House accepts
the proposal for a Select Committee, then T would suggest that I be

allowed, after consulting my friends opposite, to put forward the names of
the Select Committee on a subsequent occasion.

Dr. H. S. Gour: Sir, may I rise to a point of order. I always under-
stood that the practice of this House was to enunciate the principle and,
after the principle of a measure was accepted, it was committed to the
Select Committee to carry out the principle so accepted. I understand the
Honourable the Home Member to suggest that this House should nof com-
mit itself to the principle and leave it to the Select Committee to decide .
whether it will accept the principle or not. I submit, Sir, it is within
the jurisdiction of this House, and this House alone, to settle the principle,
-and, after the principle of the measure is accepted, then the mcasure might
-go to the Select Committee.
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The Honourable Sir Malcolm Hailey: I quite admit the truth of what
Dr. Gour says on*the subject. My difliculty in this connection is that
the whole Bill consists in sustituting the figures ** 18 '’ for the figures
‘“16.”” Now, you may describe that if you will as a question of principle
rather than detail; all I intended to suggest was that the Select Com-
mittee should be at liberty to make recommendations to the House on the
whole question. I understand that Dr. Gour's view is that, so far from
discussing the question further, we should immediately pass the Bill.
I myself am not prepared, in view of the doubt that has been cast on the
effect of the Bill, to accept that suggestion, and the only solution appears
to me to be the somewhat irregular course of agreeing that the Seleet Com-
mittee should be at liberty to discuss the question of principle involved.

Dr. H. S. Gour: May I then suggest, Sir, an amendment for the
acceptance of the Honourable the Home Member. Seeing that the com-

mittal is irregular, I suggest as an amendment that the Select Com-
mittee should report within a week.

The Honourable Sir Malcolm Hailey: We have not even got the names
of the Select Committee yet; nor do I indeed see how that gets over the
irregularity that the Honourable Member has suggested. It may perhaps
reduce the amount of sin by circumscribing the time in which it is com-
mitted, but there it ends.

Mr. N. M, Samarth (Bombay: Nominated Non-Official): I have a
difficulty, Sir. I have always hitherto understood that the reference of
a Bill to a Select Committee means that the principle of the Bill has been
accepted and the Select Committee is to go into the details of the clauses
of the Bill. If it is now open to a Select Committee to go into the prin-
ciple of a Bill, may I ask if it is open to the Select Committee to recom-
mend to this House that instead of the word ‘* eighteen '’ the word
** fifteen '’ be substituted? Are vou going to allow the Select Committee
to go into the principle that way? The Indian Penal Code was
amended some years ago and the word ‘* sixteen '’ was introduced. That
violated, it is said, the principles of Muhammadan law. Now, is it open to
the Select Committee to go into the question whether that was right or
wrong? But, if vou allow the principle to be discussed, then it is quite
open to the Select Committee to come to this House and say that, instead
of the word ** eighteen '’ the word ** fifteen '’ be substituted, and I think
it is not right that the Select Committee should have such wide powers
given to them contrary to the convention of this House.

Mr. M. A. Jinnah: May I be allowed to make a further suggestion.
The further point is that the Select Committee will have to consider
whether the definition of ** kidnapping '’ should be altered or not. That
is not & matter of principle at all.

Mr. Harchandrai Vishindas (Sind: Non-Mubhammadan): S8ir, in reply
to Mr. Samarth, I would say that the Select Committee can engraft some
exceptions and still maintain the age of 18, in which case they will not
be violating the principle at all. For instance, the questions of the
Muhammadan marriage laws and Hindu widows can very easily be pro-
vided for by drafting some kind of exceptions which will cover their cases
and the principle of the Bill will not be violated at all.

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North.
Arcot: Non-Muhammadan Rural): Sir, the Honourable the Home Member-
found in the attitude that this House has taken on the present occasion:
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some opportunity to doubt their enthusiasm for social-advancement. But
I am afraid, Sir, that Government, confounding the real issue, have creat-
.ed this difficulty before the House now; because, if 1 have understood the
proceedings of the last Assembly correctly, it is in accordance with the
.adherence of India to the Articles of the International Convention for the
suppression of the traffic in women and children that Act XX of 1923 was
passed by this House. In accordance with the provisions of that Act a
new sub-clause was added to section 866 of the Indian Penal Code. Thar
-clause is 366 (a). It relates to the procuration of minor girls and reads as
follows:

‘“ Whoever by any means whatsoever induces any minor girl under the age of 18
vears to go from any place or to do any act with intent that such girl may be or
knowing that it is likely that she will be forced or seduced to illicit intercourse with
another person shall be punishable with imprisonment which may extend to ten years
and shall also be liable to fine.”

It is perfectly clear from the wording of this section, Sir, that what was
aimed at was to prevent the procuration of girls under 18 years of age
for immoral purposes. That is section 366(a). It is absolutely plain, that
this section introduced by Act XX of 1923, aims at suppressing this
immoral traffic in women and children. If that is made clear., I am per-
fectly sure, that not only Honourable Members of this House but vvea
the ranks of the social reactionaries would not object to the provision
for raising the age limit to 18. DBut the issue is being confused, Sir, by
including section 861 here. The consequential amendment to Act XX of
1922 will be simply to raise the age limit to 18 in sections 872 and 373 of
the Indian Penal Code. Section 372 is about the selling of any minor for
purposes of prostitution. Section 873 buving of any minor for purposes”
of prostitution; and section 866(A) is ‘ procuring anyv minor for purposes
of prostitution . Now, the amending of sections 8372 and 373 by raising
the age limit to 18 is consequential as the result of passing Act XX of
1928. But I say, Sir, Government have confounded the issue and created
unnecessary difficulty in adding section 361 also in this Bill, and therefore
I say, that this House is not to be blamed as adopting any wrong attitude.
I maintain that the raising of the age limit from 16 to 18 in section 861
does not necessarily follow from thc change that we have made in Act
XX of 1923. Now, that is far:reacling in its effects; as my Honourable
friend Mr. Jinnah has pointed out, the definition of the word *‘ kid-
napping *’ is very vague in the Indian Penal Code, and certainly, Sir,
apart from expyessing any opinions on social reform, this House is
entitled to say that as the definition stands at present, it is doubtful wha-
ther, in accordance with the provisions of the Muhammadan law or
Hindu law, it would be advisable to raise that limit from 16 to 18 for tho
purpose of section 361, and therefore, Sir, I think, the Bill as presented
by Government must certainly be referred to the Select Committee, and,
therefore, 1 support the view that it should be referred to the Select Com-
mittee.

Mr. Bipin Chandra Pal (Calcutta: Non-Muhammadan Urban): I find
myself, Sir, in a little difficult position, not being a lawyer like most of
the Honourable gentlemen who have preceded me. But I entirely agree
with my Honourable friend, Mr. Chetty, in regard to the suggestion which
he has made, namely, that confusing sections 861 and 372 and 873 make
our position exceedingly difficult. If this amendment were confined to
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sections 872 and 873, I have not the least doubt in my mind that this
House without any hesitation would have voted en bloc for the amending
Bill, but the difficulty arises in regardsto the word '* kidnapping ”’, as my
friend, Mr. Chetty, has pointed out, and, in view of this difficulfy, it
seems to me that the Honourable the Home Member owes it to this House
to clear up this point before this matter is referred to the Select Committee,
because, as I understand it, the Select Committee will be precluded from
-entering into the question of principle.

Diwan Bahadur T. Rangachariar: Sir to put the matter straight, may
I move not only that the Bill be referred to a Select Commiittee, but that
‘they should report on the principle of the Bill as well as on the Bill itself?

Mr. President: I am afraid that procedure is not regular. As Honour-
able Members of the first Assembly are well aware, and as I now announce
to everybody concerned, when a motion that a Bill be taken into consi-
deration, or the alternative motion that the Bill be referred to a Select
‘Committee, is passed by a majority of this House, the Assembly is held
committed to the principle of the Bill. A Select Committee finding itself
in difficulty regarding the application of the principle must return to this
House for further instructions.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna: Non-
Muhammadan Rural): Sir, the Honourable the Home Member has already
explained that the principle of this Bill is the raising of the age, and, in
view of the practice which has already been established in this House,
I do not understand the objection that has been raised as regards the
procedure. My Honourable friend Dr. Gour has stated that once a Bill is
referred to a Select Committee, the question of the principle is accepted,
end that it cannot be reported upon by the Committee, as suggested by my
friend Mr. Rangachariar. I say, Sir, that, though this practice is not
strictly within the rule, I find from the proceedings of this House that in
the case of one Bill at least, the Legal Practitioners’ Bill, the Select Corn-
mittee reported that the Bill should not be proceeded with. 1 therefore think,
Bir, that though it may not be strictly in accordance with the rules, we
have adopted, I believe, in this House, at least in the case of two Bills,
the procedure that the Select Committee could go beyond the strict word-
ing of the rules. In those circumstances, it seems to me that if the Bill
is referred to a Select Committee, the whole question can be gone into
again fully and a report submitted.

Mr. President: The original question was:

‘“ That the Bill further to amend the Indian Penal Code for certain purpecses be
itaken into consideration.’ -

Since which an amendment has been moved :

““ That the Bill be referred to a Select Committee.”

The question I have to put is:

““ That the Bill be referred to a Select Committee.”

The motion was adopted.

THE INDIAN COTTON CESS (AMENDMENT) BILL.
Mr. J. A. Richey (Educational Commissioner): Sir, I move:

* That the Bill to amend the Indian Cotton Cess Act, 1823, for certain purposes, be
taken into consideration.”
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The objects of this small Bill are clearly set forth in the Statement.
sitached to the Bill, and I further-explained it at the time of the intro-
duction. I do not propose to detain the House at this stage with any
further explanation and I move, Sir, that it be taken into consideration.

Mr. President: The question is:

 That the Bill to amend the Indian Cotton Cess Act. 1923, for certain purposes, be:
taken into consideration.”

The motion was adopted.

Clauses 2, 8, 4 and 5 were added to the Bill.

The Title and the Preamble were added to the Bill.

Mr. J. A. Richey: I move, Sir, that the Bill be passed.
Mr. President: The question is:

“ That the Bill to amend the Indian Cotton Cess Act, 1923, for certain purposes..
be passed.

The motion was adopted.

ELECTION OF THE DEPUTY PRESIDENT.

Mr. President: The Assembly will now proceed to elect a Deputy
President. There have been nominated two candidates for this office:

(1) Diwan Bahadur T. Rangachariar.
(2) Mr. Kabeerud-Din Ahmed.

If Horourable Members will come to the table, they will receive ballot
papers from the Secretary. Ounly one name must be marked on the ballot
paper, and when the mark has been made, it should be returned to the
Secretary and placed in the bailot box which will be placed on the top of
the table. It will conduce to the orderly proceeding of this election if
Honourable Members will file out from this block first.

(The Members then proceeded to deposit the ballot papers in the box.)

Mr. President: Do I understand that those desiring to record their votes:
1 p. have done so? .

Mr. Secretary will now proceed to count the votes, and during that
time I will ask the Honourable the Home Member to move the motion
standing in his name.

ELECTION OF PANELS FOR STANDING COMMITTEES.

The Honourable Sir Malcolm Hailey (Home Member): Sir, I beg to-
move:

‘* That this Assembly do proceed to elect in the manner described in the rules
published in the Home Department Notification No. F.-49, dated the 22nd August
1922, as amended by the Home Department Notification No. D.-794-C., dated the h
January 1924, 4 panels consisting of 9 members each, from which the members of the.
4 Standing Committees to advise on subjects in the Home Department, the Commerce
Deplartmen_t,. the Department of Education, Health and Lands, and the Department
of Industries and Labour, respectively, will be nominated." '



ELECTION .OF PANELS FOR. STANDING COMMITTEES. 177

Mr. President: The question is:

‘“ That this Assembly do proceed to elect in the manner described in the rules
;fubllshed in the Home Department Notification No. F.-49, dated the 22nd August
922, as amended by the Home Department Notification No. D.-794-C., dated the 30th
January 1924, 4 panels consisting of 9 members each, from which the members of the
4 Standing Committees to advise on subjects in the Home Department, the Commerce
Department, the Department of Education, Health and Lands, and the Department
ot Industries and Labour, respectively, will be nominated.” "

The motion was adopted.

Mr. Precident: As a result of the decision just made by the House,
I have to announce that nominations for these Committees will be received
by the Secretary up till 83 o’clock on the afternoon of Wednesday the 6th
February. The first two elections for the panels for the Home and Com-
merce Departments will be held in this Chamber on Monday the 11th
February and the other two elections in this Chamber on Wednesday the
18th Fcebruary at the end of the other business on each nceasion.

ELECTION OF THE DEPUTY PRESIDENT.

Mr. President: As there is no further pusiness upon the Order Paper
to-day, and as the counting of the votes for the election of Deputy President
will take some little time, I shall wait to make the announcement of the
clection at the opening of the business to-morrow.

The counting of the votes is concluded and I am in a position to
announce it now. The voting iz as follows:

For Diwan Bahadur T. Rangachariar 58
For Mr. Kabeerud-Din Ahmed 16

I therefore dcclare Mr. Rangachariar elected Deputy President.
(Applause.) The assent of His Excellency the Governor Genecral is re-
quired by Statute and will be duly sought. Meanwhile, I think I shall be
e xpressing the unanimous feeling of this House when I say that it has done
l:onour to one to whom honour is due. (Applause.) There was no one in
the first Legislative Assembly who more consistently upheld the traditions
and dignity of this Chamber than our new Deputy President and therefore
I offer him congratulations of all his fellow Members as well as my own
welecome to the duties of his office.

Diwan Bahadur T. Rangachariar (Madras Citv: Non-Muhammadan
Urban): Sir; I thank you and the Honourable Members most heartily for
the honour they have done me.. I will try to discharge my duties accord-
ing to the best «of my lights and, I hope, Sir. you wiil be satisfied with the
discharge of those duties.

The Assembly then adjourned till Eleven of the-Clock on Tuesday, the
Sth February, 1924,
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